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LOK SABHA DEBATES

LOK SABHA
Thursday, April 21, 2005/Vaisakha 1, 1927 (Saka)

The Lok Sabha met at
Eleven of the Clock

(MR. Speaker in the Chair)
REFERENCE BY THE SPEAKER

Re: Demise of a number of passengers in the
tragic Raillway Accident in Gujarat

[English]

MR. SPEAKER: Hon. Members, you are aware of a
very tragic railway accident, which has taken place. This
House expresses its deep sorrow at the sad demise of a
number of passengers in the tragic railway accident that has
occurred today in the early hours in the State of Gujarat.

We convey our deepest sympathies to the family
members of the peopie who have passed away in this accident.
| am sure the Government will make an appropriate statement
onit.

We may now observe one-minute silence.
11.0% hrs.

The Members then stood in silence for a minute.

[English]

MR. SPEAKER: Prof. Vijay Kumar Malhotra, you wanted
to raise this issue.

...(Interruptions)

SHRI MADHUSUDAN MISTRY (Sabarkantha): Sir,
kindly allow me to speak on this issue. ...(Interruptions)

SHRI PAWAN KUMAR BANSAL (Chandigarh): Sir, |
have also given a notice for suspension of Question Hour.

MR. SPEAKER: | will come to you also. First of all let me
find out what Mr. Malhotra has to say.

...(Interruptions)
[Translation]

PROF. VIJAY KUMAR MALHOTRA (South Delhi): Mr.
Speaker, Sir, you have expressed condolence on behalf of
the entire House. ...(Interruptions)

MR. SPEAKER: Please sit down. Let the Member who
has given notice speak. Please sit down and cultivate the
habit of speaking one by one.

PROF. VIJAY KUMAR MALHOTRA: Mr. Speaker, Sir,
you have expressed sympathy towards the family members
of the people who have been killed in the rail accident. Please
tell us the time of suomotto statement by the Government.

[English]
MR. SPEAKER: | have already instructed them to do it.
...(Interruptions)
[Translation]

PROF. VIJAY KUMAR MALHOTRA: Mr. Speaker, Sir.
No Minister from the Ministry of Railways is present here and
the Ministry is not doing anything.

[English]

MR. SPEAKER: Please do not make this tragic incident
controversial.

...(Interruptions)
[Translation]

PROF. VIJAY KUMAR MALHOTRA: Sir, Shri Lalu
Prasadji's entire time is taken up by Bihar and railways
accident are constantly taking place. Shri Lalu Prasadiji should
resign from his post and if he does not do so then he should
be made to resign. ...(Interruptions)

[English]
MR. SPEAKER: Nothing more will be recorded.
(Interruptions)*...

MR: SPEAKER: Show the proceedings to me, and | will
decide on it.

...(Interruptions)
[Translation]
MR. SPEAKER: Alright, please sit down.
[English]
Nothing more will be recorded.
(Interruptions)”...

SHRI PAWAN KUMAR BANSAL.: Sir, | have also given
a notice for suspension of Question Hour. ...(Interruptions)

*Not recorded.
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MR. SPEAKER: Mr. Malhotra, you have raised a very
important issue. The House, as a whole, has expressed its
concem on this issue. | have instructed the Government that
a statement be made by the Minister. Is the Government ready
with the statement on this issue?

..(Interruptions)

MR. SPEAKER: Please make the statement on this issue
at 12 o'clock.

...(Interruptions)

SHRI PAWAN KUMAR BANSAL: Sir, what is he saying?
...(Interruptions)

MR. SPEAKER: Nothing more will be recorded. It is not
being recorded.

(interruptions)’...

MR. SPEAKER: No, this is not permitted. This wiil not
be permitted.

...(Interruptions)

MR. SPEAKER: Mr. Mathotra, you have already made
your point.
[Transiation]

PROF. VIJAY KUMAR MALHOTRA: Mr. Speaker, Sir,
Shri Lalu Prasadji should resign and the Prime Minister
should appoint some other person as the Minister of Rallways
who can devote some time to Railways.
[English]

MR. SPEAKER: 1 is for them to decide on it.

...(Interruptions)

MR. SPEAKER: Let me regulate the proceedings of the
House. Mr. Bansal, you have given a notice.

SHRI PAWAN KUMAR BANSAL: Sir, | have sought your
permission for suspension of Question Hour. A very disturbing
news has appeared in the media that a lot of money was paid
by a South African firm to swing the defence purchases in
their favour. ... (Interruptions)

MR. SPEAKER: Please raise this issue after Question
Hour.

...(Interruptions)

SHRI PAWAN KUMAR BANSAL: Sir, a very disturbing
news has appeared in the media that money to the tune of

*Not recorded.

hundreds and thousands of crores of rupees are invoived in
a matter where pay offs have been made by the firm.
...(Interruptions)

SHRI BASU DEB ACHARIA (Bankura): Sir, the hon.
Defence Minister is here. ...{Interruptions)

MR. SPEAKER: All of you please sit down. | am on my
legs.

...(Interruptions)

MR. SPEAKER: Mr. Adhir Chowdhury, please sit down.
Why are you speaking? Nothing is being recorded.

(Interruptions)’'...
MR. SPEAKER: Please sit down.

...(Interruptions)

MR. SPEAKER: Nothing is being recorded. Mr.
Chowdhury, you are a Member of Parliament of India. People
have sent you here with so much expectation. There are
rules and we have to foliow them. We are trying to discuss
every issue. Interrupting each other and showing disrespect
to the Chair does not help. This applies to every side. | am
only saying that he has given a notice, but | wili permit him to
raise it after Question Hour.

[Translation]

PROF. VIJAY KUMAR MALHOTRA: Alright, this issue
will be raised after Question Hour but he is the Chief Whip of
his party and they are in power then why are they not taking
any action. ...(Interruptions)

[English]
MR. SPEAKER: Nothing will be recorded.
(Interruptionsy’...
MR. SPEAKER: Let us now take up Question Hour.

[Transtation]
What is happening. Please let it go.
...(Interruptions)
[English]

MR. SPEAKER: Please cooperate with the Chair. This
is Question Hour. Prof. Mathotra, this is not right. Let us take
up Q. No. 381.

...(Interruptions)

*Not recorded.
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[Translation]

SHRI RAM KRIPAL YADAV (Patna): We do not get a
chance to speak. We give notice everyday. It is a very
important issue.

[English]

MR. SPEAKER: Shri Ram Kripal Yadav, I will not tolerate
this. | am saying it third time that | will not tolerate this, and
you should be ready to face the consequences. Any hon.
Member defying the Chair should be ready to face the
consequences.

...(Interruptions)

MR. SPEAKER: Who is talking? You must have the
courage to stand up. Do not throw remarks against the Chair.

Q No. 381, Shri Uday Singh.

ORAL ANSWERS TO QUESTIONS
[English]
Shortage of Civilian Staff

+
*381. SHRI UDAY SINGH:

SHRI CHANDRA BHUSHAN SINGH:
Will the Minister of DEFENCE be pleased to state:

(a) whether the Government is aware that Navy is
facing shortage of civilian manpower and finds it difficult to
run its establishments, particularly the workshops for
maintenance of warships and equipments as reported in the
'Hindu' dated March 28, 2005;

(b) if so, the facts thereof;

(c) the details of various projects of Navy affected
due to shortage of manpower;

(d)  whether the Government has contemplated any
steps to meet the shortage of civilian manpower in Navy; and

(e) if so, the details thereof?

THE MINISTER OF DEFENCE (SHRI PRANAB
MUKHERJEE): (a) to (e) A Statement is laid on the Table of
the House.

Statement

The Government is aware of the shortage of civilian
manpower in the Navy.

Against the total sanctioned strength of 48998 civilian
personnel, 8756 posts are lying vacant.

Vaisakha 1, 1927 (Saka)

to Questions 6

The civilian manpower for the Naval Ship Repair Yard
at Karwar Base and Warship Overseeing Team at Kochi for
indigenous Aircraft Carrier project is yet to be sanctioned by
the Government.

The Government issued instructions on 16.5.2001 in
which certain restrictions were imposed on filling up direct
recruitment vacancies. According to these instructions, 1/3rd
of the direct recruitment vacancies arising in the year can
only be filled up supject to a further ceiling that this does not
exceed 1% of the total sanctioned strength of the Department.
This was done to achieve a reduction of 10% in the total
civilian cadre strength, in all Departments, over a period of
five years.

The shortages of civilians in the Navy are being tackled
by filling up the vacancies in accordance with the above
instructions.

[Translation]

SHRI UDAY SINGH: Mr. Speaker, Sir, | am not at all
satisfied with the hon. Minister's reply.

[English]

The hon. Minister's reply is delightfully vague. Having
accepted that there is manpower shortage, the reply actually
tells us nothing as to why the Government has been sitting
on this matter. Shortage of manpower, specially sanctioned
manpower, is an extremely serious matter. While on the one
hand, the Navy is suffering on account of their projects being
delayed, on the other hand, and more importantly, eligible
youths are still amongst the unemployed. | would like to know
from the Minister whether any efficient recruitment policy is
being put in place so that these shortages do not occur in
future.

SHRI PRANAB MUKHERJEE: Sir, | have admitted that
there is a shortage in the civilian personnel in Navy. Perhaps,
the hon. Member is aware of a decision which was taken by
the earlier Government in 2001. While presenting the Budget
for that year, the then Finance Minister declared that a
decision had been taken to reduce 10 per cent of civilian
officials/employees in various Departments of the
Government of India. A formula was also adopted as to how
the vacancies would be determined, which is, one-third of
the vacancies would be filled in and that one-third number of
the vacancies should not exceed one per cent of the total
sanctioned manpower.

There is one point which the hon. Member will agree,
and | also agree with him, that due to this formula, Navy is
suffering because unlike the Army and unlike the Air Force, a
very big contingent of the Naval personnel belongs to civilian
categories. Therefore, we have approached the Finance
Ministry to relax this because if we apply this formula, the
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Army and the Air Force are not affected to that extent, but the
Navy is affected where almost 50 per cent of the total
contingent belongs to civilian category who help in repairing
ships and other equipment on the docks.

Theretore, this issue has been taken up with the Ministry
of Finance and | can assure the hon. Member, and through
you the House, that this matter will be sorted out

SHRI UDAY SINGH: Thank you, Mantriji.

The other thing that | would ike to ask the Govemment
is whether it is not time to examine the possibility of the
defence forces becoming the nodal recruitment agency for
training and using the youth of our country for three-four years
and then seconding them to Central and State Police
organisations and other Paramilitary Forces. | do not know
what the Govemment would like to say on this.

SHR! PRANAB MUKHERJEE: At one point of time it
was thought that those who are retiring from the Army could
be inducted into the parallel Central Paramilitary Forces and
like that because a lot of service is left. They normally retire at
35, 36 and 37 years after putting in close to 15-16 years of
service. But, the other problem will come that the promotional
prospects of those who are directly recruited in either BSF or
CRPF or ITBP or, other Central Paramilitary Forces will be
choked. Therefore, this thing could not move very much.
Whether we can have, instead of having a standing Army of
around a million, a system where everybody, or a large
number of people, will be given military training, that is a
larger policy issue. | am sure, Mr. Speaker, Sir, | cannot discuss
a major policy issue during the Question Hour.

MR. SPEAKER: Shri Chandra Bhushan Singh. - Not
present.

SHRI SHRINIWAS DADASAHEB PATIL: Sir, | would like
to ask the hon. Minister whether, in the recruitment being
made to fill in the vacancies, priority will be given to the land-
affected persons due to the military for defence projects.

SHRI PRANAB MUKHERJEE: In the area of construction
of a project, normally some priority is being given to those
persons and family members of those persons who have
given land for construction of the project. But it is not
determined; a priority is being given.

SHRI N. N. KRISHNADAS: Just now the hon. Minister
had mentioned that the earlier Government in 2001 had
decided to reduce ten per cent of the total strength of
manpower in various Departments. So, that is the reason for
this very serious situation we are facing, especially in the
civilian category of employees in the Navy.™1 would like to
know from the Ministry whether the Government is ready to
re-examine the shadow of ban on the recruitment. is the
Government now ready to re-examine the situation?

April 21, 2005

to Questions 8

SHR! PRANAB MUKHERJEE: Sir, this is a suggestion.
[Translation]

SHRI JASWANT SINGH BISHNOI: Mr. Speaker, Sir, the
boys with technical education who wanted to join Army after
completing education are unable to do so. Sir, through you |
want to know from the hon. Minister as to for how long has
there been a ban on recruitment in army services and whether
there is any arrangement for deploying retired soldiers in the
technical side?

[English]

SHRI PRANAB MUKHERJEE: Sir, for different
categories of persons, there are different qualifications. In
respect of the deployment of forces, as | mentioned to you,
we try to accommodate those who are retiring in different
areas including private security agencies and other areas.
Further, | have been toid that the total reduction which is
contemplated in the civilian services is ten per cent over a
period of five years effectively at the rate of two per cent each
year.

[Translation]

SHRI ANANT GUDHE: Mr. Speaker, Sir, there is
difference in retirement benefits awarded to soldiers serving
in the Army and those in BSF. Whether the soldiers of BSF
are getting the same retirement benefits that are awarded to
the soldiers retiring from the Army? | think soldiers of BSF are
given lesser retirement benefits. | want to know from the
Government whether soldiers of both the forces.

...{Interruptions)
MR. SPEAKER: BSF cannot be covered in this question.
[English]

It does not arise. BSF does not come under Defence
[Translation]

SHRI ANANT GUDHE: Whether the Government
propose to provide same retirement benefits to the soldiers
of both the forces. ...(Interruptions)

MR. SPEAKER: This subject does not come under his
Ministry.

{English]

'ltlsmdemnmwolHomeAﬂaim.ShdMantGudhe.
you file another question.

SHRI P. RAJENDRAN: Sir, thank you for giving me the
opportunity.
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The policy of the last Government to reduce the
personnel of the Government, even in the Army and
Paramilitary Forces, is well known. In the answer, it is stated
that more than 10 per cent vacancies are there, and 8,756
posts are lying vacant. Ten per cent means 4,800. When the
policy has to be implemented, our Navy officers are obliged
to implement i. ... (Interruptions) ’

MR. SPEAKER: What is your question?
...(Interruptions)
MR. SPEAKER: This is another suggestion for action.

SHRI PRANAB MUKHERJEE: As | told earlier, 10 per
cent is not in one year, 10 per cent would be for a period of
five years. | am just giving one example. It there are sanctioned
strength of 100 and vacancies are 30, one-third of the
vacancies are to be notified; 30 of one-third is 10. But the
recruitment would be only one per cent of the total sanctioned
strength of 100. Therefore, the fine calculation that the Ministry
of Finance has done is implemented then over a period of
five years, 10 per cent of the total strength would be reduced
and the objective is to make the administration lean and to
reduce the additional posts that are operational in respect of
the civilian population. Operational posts are not covered.
The problem with Navy is that this very fact that the 50 per
cent of the Naval Forcas are civilians in their nature of duty,
that factor was not taken into account. That is why we have
taken it up with the Ministry of Finance.

Increase in Prices of Petroleum Products

+
*382. SHRIARJUN SETHI:

SHRI KAMLA PRASAD RAWAT:

Will the Minister of PETROLEUM AND NATURAL GAS
be pleased to state:

(a)  whether in view of the recent hike in crude oil
price in the international market the Govemment proposes to
increase the prices of petroleum products in the country;

(b) if so, the details thereof;

(c) whether the Government has received
representations for withdrawal of additional cess on petrol
and diesel keeping in view the proposed steep hike in oil
products; and

(d) if so, the details thereof; and

(e) it not, the steps Government proposes to control
the prices of the petroleum products?

THE MINISTER OF PETROLEUM AND NATURAL GAS

Vaisakha 1, 1927 (Saka)

to Questions 10

AND MINISTER OF PANCHAYAT! RAJ (SHRI MANI
SHANKAR AIYAR): (a) to {e) A Statement is laid on the Table
of the House.

Statement

Since the end of 2003, there has been an
unprecedented, sharp and spiralling increase in international
oil prices combined with considerable week-to-week and even
day-to-day volatility. The Indian basket of crude oil touched
an all-time high of US $ 52.83 per bbl on 04.04.2005
compared to an average price of US $ 27.96 per bb! in 2003-
04 and US $ 39.21 per bbl in 2004-05. There has since been
some softening, the Indian basket having declined to around
US $ 47/bbl in the week ending 16.4.2005. The Government
is continuously monitoring the price situation.

With a view to containing the burden of the increase in
international prices on consumers of diesel and petrol, it was
decided that the burden should be equitably shared also by
the Government and Oil Companies. Thus, Government
reduced the excise duty on petrol and diesel by 4% and 3%
respectively effective 16/6/04. Effective 19/8/04, the excise
duty on petroi and diesel was further reduced by 3%. The
Govemment also reduced customs duty by 5% each on petrol
and diesel with effect from 19/8/04. In the Budget 2005-06, a
reduction in custom duty on crude from 10% to 5% and in
other petroleum products from 15-20% to 10% was
announced. ‘

Public Sector Oil Marketing Companies (OMCs) have
not passed on the full increase in intemational prices to the
domestic consumer prices of these products. Although, with
effect from 1st August 2004, Government had worked out a
price band mechanism, allowing OMCs freedom to revise
the prices of petrol and diesel within the prescribed price
band, the steep and volatile increase in the international pril:es
of crude oil resulted in the ceiling of the price band being
breached within weeks of its being made operational resulting
in the mechanism being placed in abeyance.

The pricing mechanism attempts to balance the interests
of various stakeholders, viz., Consumers, Government and
Oil Companies. The burden borne by oil companies will, of
course, go up to the extent that domestic prices are not revised
upwards when intemational prices shoot up, but it is hoped
that when intemational prices stabilize, or Government so
decides, the price band mechanism might be restored. It may
be noted that private sector companies are free to fix their
prices.

As regards withdrawal of cess, Ministry of Finance has
informed that representation has been received by the
Ministry of Finance from the All India Confederation of Goods
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Vehicle Owners' Association (AICGVOA) requesting
Government to review/withdraw the additional cess of 50
paise per litre on diesel or, as an altemnative, exempt truckers
from the payment of toll on highways.

[English]

SHRI ARJUN SETHI: There is no denying of the fact
that the energy security is of paramount importance and should
be given priority to ensure energy supply for the country. in
this context what are the new initiatives the Govemment have
undertaken which are intended to ensure that the country
will not be held to ransom on energy supply?

SHRI MANI SHANKAR AlYAR: While the question itself
related to pricing of petroleum production, | am happy to
answer, with your permission, the hon. Member's
supplementary. Firstly, we are attempting to greatly increase
production from existing producing wells through techniques
which are called Improved Oil Recovery (IOR) and Enhanced
QOil Recovery (EOL) techniques.

Secondly, under the different rounds of the new
Exploration Licensing Policy, we are attempting to attract a
much larger amount of foreign investment and encourage
partnership between Indian and foreign companies to
increase the acreages that come under exploration and
production.

Thirdly, we are attempting to find equity oil or gas as
well as producing as well as prospective properties outside
the country. By combination of all these, we hope to
substantially increase the availability and assuredness of
hydro carbon supplies to meet our requirements. In this
context, | believe, special mention must be made of the
proposals to lay pipelines from Iran to Pakistan to India, from
Turkmenistan to Afghanistan and Pakistan to India and from
Myanmar through Bangladesh into India.

SHRI ARJUN SETHI: As the hon. Minister has referred,
the question is related to oil pricing, | would like to ask the
question on oil pricing.

My question is very specific and definite. In view of the
prevailing volatility of the situation in the oil sector, whether
the Government intends to increase the price of petroleum
products. If so, what is the quantum of it. What is the price of
each barrel and whether the Government has taken any
decision in this regard?

SHRI MANI SHANKAR AlYAR: The short answer is 'no'.
The Government have not taken a decision in this regard, but
the matter is under active consideration. | am afraid, | will not
be able to vouchsafe the decision of the Government to the
hon. Member until the Govemment takes a decision in this

regard.

April 21, 2005

to Questions 12

[Translation]

SHRI KAMLA PRASAD RAWAT: Hon'ble Speaker, Sir,
Hon'ble Petroleum Minister has said in his reply that this
average has come down below 45 American Dollars from
52.83 dolliars, therefore the Government should make
maximum efforts to avoid the rise in prices at any cost and
should not give the private companies the freedom to control
the prices. The transporters, small industries, farmers and
border area farmers will have to face huge losses due to this.
Attention needs to be paid to the efforts made by Hon'ble
Minister in this regard and the private companies should not
be allowed to increase the prices.

SHRI MANI SHANKAR AIYAR: Hon'ble Speaker, Sir,
we are ready to consider this suggestion. | would like to tell
the Hon'ble Member that as long as the public sector prices
are lower than private sector prices, they do not have much
to do. We will have to keep special control over the public
sector prices, this will automatically control the private sector
prices.

[English]

SHRI ANNASAHEB M.K. PATIL: The question is about
increasing the price of petroleum products. The basic thing is
that the production of the petroleum products in the country
itself is short. it is hardly 27 per cent to 28 per cent. We need
about 72 per cent of the petroleum products to be imported,
which is of worth more than Rs.1,10,000 crore. The basic
thing that has to be tackled by the Government of India is the
alternative source of energy like bio-diesel. | agree that the
Govemment has taken an initiative in this regard. | would fike
to ask the hon. Minister whether the Govermment is going to
take a decision to increase the use of ethanol in petrol from
five per cent to ten per cent. Similarly, the production of the
bio-diesel, in the world in more than 40 countries, is more
and in our country also we have initiated eight to ten steps. |
would like to know from the hon. Minister whether the Ministry
would give surety for the people who are producing bio-diesel.

SHR!I MANI SHANKAR AIYAR: Mr. Speaker, Sir,
addressing myself to the first part of the question which was
relevant, | would like to inform the hon. Member that not only
are we a major importer of crude oil and a very small importer
of petroleum products but we have also become a very
significant exporter of petroleum products. In the year 2004-
05, it is estimated, subject to final confirmation, that there are
exports, in the first eleven months of the year, amounted to
Rs.25,699 crore. If we take the full year, it is likely to be
somewhere in the region of Rs.28,000 crore. | think, the
House needs to recognise the fact that the Ministry of
Petroleum is increasingly becoming an export-oriented
Ministry and does not remain merely an import-oriented
Ministry. :
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-

As regards ethanol, we have had detailed discussions
on this. | am sure, the hon. Member is aware of the discussion
we have had with the Indian Sugar Mills Association (ISMA).
We have sent the ISMA, a draft MoU regarding short supply
of ethanol at reasonable prices. Their response is still awaited.

MR. SPEAKER: Hon. Members, the hon. Minister has
said that no decision has yet been taken. So, you can only
give suggestions for action now. That will be fine.

...(Interruptions)
MR. SPEAKER: Well, if you want to insist, go ahead.

SHRI P. KARUNAKARAN: Sir, petroleum products have
become essential commodities nowadays. Any change in
the petroleum products really reflects the prices, in general. it
really leads to the burden on the common man, especially
the customers.

Considering this fact, will the Government think about
enlisting the petroleum products in the Essential
Commodities List and give some concessions to these
products?

SHRI MANI SHANKAR AIYAR: Sir, this is a suggestion
on which | am not competent to give a full response. But what
| can assure the hon. Member is that we have been very, very
careful about the petroleum prices. | would like to just share
with the House that during the period March, 1998 to January,
2004, when the international crude prices rose by about 17.78
dollars a barrel, and the period April, 2004 to April, 2005,
when the international crude prices - | am talking of the Indian
basket -- have also risen by approximately the same amount,
17.43 dollars, we have to note that whereas the price of petrol
was raised by Rs. 10.87 per litre, we have raised it by only
Rs. 4.28 per litre. They raised it by 48 per cent, and we raised
it by 13 per cent. About diesel price, they raised it by Rs.
11.49, which is an increase of 112 per cent whereas in our
case we have increased it by Rs. 6.48 per cent, which is an
increase of only 13 per cent. About kerosene price, they
increased it by Rs. 6.49, which is an increase of 258 per cent
whereas our increase is exactly zero, it is zero per cent. We
have not raised it. For domestic LPG- they raised it by Rs.
105.60, which is an increase of 78 per cent, whereas we
have increased it by only Rs. 53.15, which is just an increase
of a mere 22 per cent.

So, you will, | am sure, recognise that we have been far
more customer-friendly than our predecessors. Incidentally, |
have been corrected by my officers that the petroleum
products are already under the Essential Commodities Act.
...(Interruptions)

MD. SALIM: We hope, you will not follow their examples.
...(Interruptions)
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SHRI K. S. RAO: Sir, | have seen the reply of the hon.
Minister who is very leamed and competent.

MR. SPEAKER: Very good. it is a mere suggestion for
action. This is not the place.

...(Interruptions)
SHRI K. S. RAQ: Sir, | am just telling. ...(Interruptions)

From the beginning to the end, what he has said is that
because of the sharp rise in the intemational prices, and in
spite of the fact that they have reduced the excise duty, the
customs duty and so on, they are not in a position to control it
and they have left it to the oil companies.

Sir, even a retail small businessman in a village.
MR. SPEAKER: Put your question, please.

SHRI K. S. RAO: But there must be a formulation. Even
a retail trader in a village will increase his consumer price the
moment he gets the purchase price increased. But here, we
have got a pool of technologists -- Member (Technical),
Member (Management), and others. Their job is to find out
the alternative ways to reduce this price structure.

MR. SPEAKER: This is dealt with prices. Mr. Rao, |
believe, you are a scientist.

SHRI K. S. RAO: Yes, Sir. My point is that in view of this,
| wish that this Ministry must think in terms of taking up the oil
blocks.

MR. SPEAKER: This is another advice. Mr. Minister,
you need not reply it.

SHRI K. S. RAO: Sir, after the production of oil in other
countries, the input cost has not gone up. It is because of the
cartel of the oil producing countries that the prices are going

up.

MR. SPEAKER: Mr. Rao, you are a senior Member,
please co-operate.

SHRI K. S. RAQ: Sir, | wish to know from the hon. Minister
that whether he would go in a big way in taking up the, oil
blocks in Gulf and African countries, and produce oil by
ourselves, providing employment to a large number of people.

MR. SPEAKER: After all that, you may ask him to reduce
the price. No, Mr. Minister, you need not answer it.

...(Interruptions)

MR. SPEAKER: Would you like to respond? You are a
very obliging Minister that is why | am asking.
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SHRI MANI SHANKAR AIYAR: Sir, | wish to assure the
hon'ble Member that we are already in as many as 47
countries around the world attempting to do exactly what he
has proposed.

MR. SPEAKER: Now, Shri Brajesh Pathak.
if you have anything to do with the pricing, do it.
[Translation]

SHRI BRAJESH PATHAK: Hon'ble Mr. Speaker, Sir,
through you, | would like to know and bring this to the notice
of the House that in the year 199S the diesel price was Rs.
11.33 per liter. Today in 2005 it is Rs. 28.27 per liter. Diesel is
a thing of public use. Itis used by farmers and common people
and there is a canstant increase in the prices of such an
important thing. The common people and farmers are troubled
due to this. | would like to know that the state Governments in
the country. ... (Interruptions)

{English]
MR. SPEAKER: What is your question.
[Transiation]

SHRI BRAJESH PATHAK: The State Government put
so much of tax on this that it almost breaks the backbone of
the common people and farmers. The State Govemments
should not be able to put additional tax on this.
...(Interruptions)

[English]

MR. SPEAKER: He cannot answer for the State
Govemments.

[Translation}

SHRI BRAJESH PATHAK: Are the government
considering to form any law regarding this?

SHRI MANI SHANKAR AIYAR: Hon'ble Speaker, Sir, |
would like to request that they should bring such suggestion
in the House, we may support them. But our Constitution
provides full right to the State Governments to apply tax.
Please forgive me, | will not be abile to answer your question.

[English]

MR. SPEAKER: It is a question contrary to the
Constitution. it is not permitted. Please do not put questions,
which mean an amendment to the Constitution.

[Translation]

SHR!I ALOK KUMAR MEHTA: Hon'ble Speaker, Sir, |
would like to know from Hon'ble Minister whether it is in his
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knowledge that 75 percent of kerosene given on subsidized
rates is used for adultering petrol and dieset.

[English]

MR. SPEAKER: It does not come here. No, sorry. You
please sit down. You come to the price, do not start with
adulteration. You do not give encouragement

[Translation]

SHRI ALOK KUMAR MEHTA: Sir, | am coming to the
price. | am saying whether the Government have any scheme
to provide kerosene at subsidized rates to the poor of the
country or should it be accepted that black marketeers are
going to have the maximum subsidy benefits in this field?

[English]
MR. SPEAKER: No adulteration. | do not think that
question arises here.
...(Interruptions)

MR. SPEAKER: Your observations are not being taken
down. Why are you putting them? Try to speak with the
permission of the Chair. You may go on shouting, | won't
allow it to be recorded.

(Interruptions)'...

MR. SPEAKER: Mr. Prabhunath Singh, if you do not
want to put a question, | will come to another hon. Member.

[Translation]

SHRI PRABHUNATH SINGH: Hon'ble Speaker, Sir,
through you | would like to say that as told by the Hon'ble
Minister our country not only imports but also exports. Which
means we not only buy goods but also sell them. As Patil
Saheb just now said that a long discussion took place
regarding ethanol during the previous NDA Government's
tenure, at that time it was also said that ethanol could also be
produced from Molasses and maize. It only meant that...

[English]
MR. SPEAKER: It does not arise.
[Translation]

SHRI PRABHUNATH SINGH: If | will not make a
background before what | have to ask, the actual question
will not come.

[English)]

MR. SPEAKER: | am concemed with your foreground;

the background is too long.

*Not recorded.
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[Translation]

SHRI PRABHUNATH SINGH: Therefore, | want to say
that corn and sugarcane were to be used for Ethanol
production. On one hand there were talks about farmers
getting encouragement for production and at the same time it
was said that Ethanol would cost less, if the prices would be
less then how much this will affect the selling of petrol. If this
will affect then we would like to know as to what measures
the govermnment are going to take to control the pnce by
increasing the Ethanol production.

[English]

MR. SPEAKER: Okay. Is there any connection between
ethanol and pricing?

[Translation]

SHRI MANI SHANKAR AIYAR: Sir, at present the Ethanol
prices are slightly higher. One reason for this could be that
the sugarcane production last year was less. If the sugarcane
production rises this time then the prices can come down
slightly and it may also happen that we produce ethanol by
using such products. In our Ministry we only consider how
much and at what price ethanol would be made available. As
| told the Hon'ble Member, we have informed ISMA to ensure
us that they can make the desired quantity of ethanol available
to us and at reasonable price. If they can make it available
then we will definitely use it. Our Ministry has prepared a
draft MoU in this regard, which has been sent to ISMA and
we are waiting for its reply. As soon as it is received, we will
move ahead on this.

[English)

MR. SPEAKER: Please put questions in the
background of the Government's announcement that no
decision has been taken.

SHRI GURUDAS DASGUPTA: Sir, the hon. Minister
today said that they have not decided anything about increase
in the prices. That is the clear statement that he has made.

MR. SPEAKER: Up till now.

SHR!I GURUDAS DASGUPTA: Up till now - till today,
and tomorrow, he can do it.

SHRI MANI SHANKAR AIYAR: Till 1135 hours today,
there is no increase.

SHRI GURUDAS DASGUPTA: | understand the heart
of the Minister he is playing his cards close to his chest. He
has to be like that because he is a Minister.

There was an article which appeared in the Press about
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the report of the Standing Committee on Petroleum and
Natural Gas, wherein it was stated that the domestic price is
linked to the intemational prices, and the domestic price is
linked to the taxation of the Central Government. On lhat
issue, | am seeking a clarification.

Is the Minister aware that the report has been submitted
by the Standing Committee on Petroleum and Natural Gas
wherein it was stated that already in the Budget, in different
ways, taxation has been levied on petroleum products which
will yield the Government, an additional Rs.3,000 crore and
this taxation will come to surface in course of time. That is
also a way to increase the prices. Is the hon. Minister aware
that there is a report like this and is he aware that there is a
contention in the Standing Committee that already tax has
been increased, which is not disclosed, to the extent that it
yields Rs.3,000 crore to the Government?

SHRI MANI SHANKAR AIYAR: Yes. The Government is
aware of the report of the Standing Committee; the
Government is aware of the figures given by the Standing
Committee; and the Government is taking those figures
extremely seriously. We will look into what the Standing
Committee has said with utmost care before arriving at a
decision.

SHR!I GURUDAS DASGUPTA: That is not the issue.

MR. SPEAKER: He has answered it. You have referred
to the Standing Committee's report. He has clearly said that
the Government will give utmost consideration to that.

SHRI GURUDAS DASGUPTA: May | know whether tax
has been levied?

MR. SPEAKER: How can he say that? He is not the
Finance Minister.

SHRI GURUDAS DASGUPTA: But the Ministry knows.
He is avoiding a reply to the Parliament.

SHRI MANI SHANKAR AIYAR: Sir, the Ministry of
Petroleum and Natural Gas is aware of the changes in the
tax structure with respect to customs duty and excise duty
that has been announced in the Finance Bill, 2005. The
implications thereof have been examined by the Standing
Committee and we are examining those implications. We
have made some assumptions ourselves. We are in
discussion with the Ministry of Finance. All these will be crucial
components of the decision-making process.

[Translation]

SHRI LAXMAN SINGH: Mr. Speaker, Sir, the hon.
Minister has told in his reply that he has adopted IOR and
EOR technology for increasing the production of oil but
despite adopting this technology, he has given a statement
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in “The Times of india" only yesterday that import of oil has
increased from 90 million tonnes to 95 miilion tonnes. Import
has increased even after this technology has been put to
use. What are the reasons for this and whether there are
better technologies in the rest of the world to increase the
production of oil?

{English]
MR. SPEAKER: it does not arise from the main Question.

{Translation]

SHRIMANI SHANKAR AIYAR: Mr. Speaker, Sir, the basic
reason for this is that India is really shining after this
Government came to power. The prices of oil are constantly
increasing as the pace of our economic development is
increasing constantly and | assure you that it will keep
increasing. As far as this fact is concerned that domestic
production is not sufficient to meet our demand, we would
make arrangements for the import of oil so that the progress
of the country is not harmed by any shortage of energy.

MR. SPEAKER: Shri llyas Azmi. This is the last

supplementary. | have already allowed ten supplementaries
on this.

[Translation]

SHRI ILYAS AZMI: Mr. Speaker, Sir, all the oil producing
countries have two kinds of prices — one is the domestic price
and another is the price for export. The export price of oil is
related to international market. There is no difference between
the prices of oil and diesel in Saudi Arabia. We produce 30
per cent oil, then why do they relate it with rates of international
market. People of our country do not get any benefits of
domestic production. Is this policy right?

Another thing that | want to know from the hon. Minister
is whether he would launch any big campaign to prevent
theft from, the reservoirs of petrol and gas? ...(Interruptions)

[English]

MR. SPEAKER: What is all this? From price where has
it gone?

SHRI MANI SHANKAR AIYAR: Sir, the decision to try to
shift towards import parity arose out of the fact, the undeniable
fact, that our import dependence has increased from about
50 per cent in 1980 to about 70 per cent at present and is
projected to increase to 85 per cent over the next 20 years. In
these circumstances we have found that if we control these
prices inside India, while there may be some immediate
benefit to the consumer, the problem is that it does not
generate enough resources for investment required upstream
and downstream; that we are not able to adequately attract
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private capital and Foreign Direct Investment; that there are
no incentives then for technological up gradation or cost
minimisation; that we need to make the sector competitive
and vibrant; that we need incentives to make profitable

- investment, and that we do not want a situation in which the

private sector does the gold-plating of costs. ...(Interruptions)
[Transiation]

SHRI BRAJESH PATHAK: Hon. Minister asked a
question in Hindi.

MR. SPEAKER: Shri Pathakji, please let it go. Please
sit down. ...(Interruptions)

[English]
MR. SPEAKER: There is translation available.
...(Interruptions)

SHR! MANI SHANKAR AIYAR: There will be a lot of
distortion of prices in case of continuation of subsidies and
cross subsidies.

[Translation]

M. Speaker, | have learned Hindi but it is difficult to use
alt these technical words in Hindi. If the hon. Member is finding
it difficult to understand, he can use the earphone to listen
the interpretation in Hindi.

SHRI BRAJESH PATHAK: it would have been better if
he had replied in Hindi.

He is ignoring Hindi. ...(Interruptions) He is teaching
me rules. ...(Interruptions)

[English]
MR. SPEAKER: You need not reply to that.
...(Interruptions)

MR. SPEAKER: Please take your seat. Nothing will go
on record. .

(Interruptions)’...
SHRI BRAJESH PATHAK: | know very well.
[Translation]

SHRI MANI SHANKAR AIYAR: Now why is he speaking
in English?

MR. SPEAKER: Please sit down.

SHRI MAN!I SHANKAR AIYAR: Why are you now saying
that you know very well? ... (Interruptions)

*Not recorded.
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MR. SPEAKER: Nothing will go on record.
(Interruptions)*...

MR. SPEAKER: It is very unfortunate. Shri Pathak,
please take your seat when | am on my legs.

...(Interruptions)

MR. SPEAKER: Sh. Ponnuswamy, you are a senior
Member. How can you defy the Chair?

...(Interruptions)
[Translation]

SHRI BRAJESH PATHAK: He is educated. What does
he think of himself. ... (Interruptions)

[English]

MR. SPEAKER: Why are you replying to him? | will
name both of you. You should behave properly here.

...(Interruptions)

MR. SPEAKER: Shri Pathak, this is not permissible.
Our rules permit that, If you wish to persuade some hon.
Minister to speak in a language you want, you have to
persuade him outside and not inside the House.

...(Interruptions)
[Translation]

SHRI ILYAS AZMI: Mr. Speaker, Sir, no reply has been
given to my question.

MR. SPEAKER: It would not be given now.
[English]

Obscenity in TV Programmes
and Advertisements

+
*383. SHRI ADHIR CHOWDHURY:

SHR! NIKHIL KUMAR:

Will the Minister of INFORMATION AND BROAD-
CASTING be pleased to state:

(a)  whether the Government has proposed to enact
a new law to check beaming of obscene scenes on TV as
reported in Hindu dated March 28, 2005;

(b) if so, the details in this regard;
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(c) the time by which a new law is likely to be
introduced,;

(d)  whether a separate Censor Board would be set
up to ensure clearance of TV serials and advertisements;
and ’

(e)  if so, the details in this regard?

THE MINISTER OF INFORMATION AND BROAD-
CASTING AND MINISTER OF CULTURE (SHRI S. JAIPAL
REDDY): (a) to (e) A Statement is laid on the Table of the
House.

Statement

Govermnment is contemplating the establishment of an
autonomous Authority to regulate content on television
channels. The need for such authority has been long felt in
our country. Such Authorities exist in almost all advanced
countries in the world. The details are being worked out. As
such, no time-frame can be indicated. Pre-telecast clearance
of TV serials and advertisements is not being envisaged.

SHRI ADHIR CHOWDHURY: Sir, the hon. Minister must
agree to the fact that visual fares often include semi-nudity,
nudity and oddity which provoke repugnance. It is also a fact
that some of the visual fares have been transgressing the
threshold limit of decency which is often attributable to the
increase of sex violence and other egeregious activities and
have a direct bearing on the psyche of the adolescents and
children. We do not know the exact parameters of what is to
be called obscenity, etc. The Minister has admitted in"his
brief statement that the Government is contemplating
establishment of an autonomous authority to regulate the
content. Such authorities exist in almost all advanced
countries of the world.

May | ask the hon. Minister what are the impediments
lying there and whether any vested interest, especially among
the stakeholders are putting any stumbling block and are
obstructing the establishment of any regulatory mechanism?

MR. SPEAKER: When will your contemplation result in
a decision? That is what he wants to know.

[Translation]

SHRI VIRCHANDRA PASWAN: Mr. Speaker, Sir, | am
on a point of order.

MR. SPEAKER: No point of order is raised in the
Question Hour.

[English]

SHRI S. JAIPAL REDDY: Sir, to the best of my
knowledge, | can say that | am not aware of any vested interest
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in the matter. The Govemment is determined to set up an
autonomous authority to regulate content. We are looking at
the piece of legislation. We hope to bring it forward very soon.

[Translation]

SHRI VIRCHANDRA PASWAN: Mr. Speaker, Sir, as the
issue has risen now so | should be allowed to raise a point of
order and express my views.

[English]
MR. SPEAKER: On what issue?
{Translation]

SHRI VIRCHANDRA PASWAN: Mr. Speaker, Sir, Hindi
is our national language and the House has passed a
resolution to promote Hindi at every level and it is mentioned
in the Constitution of India. ...(Interruptions)

[English]

MR. SPEAKER: | am not permitting you. What is
happening in this country? Do you want to divide this country?
Itis entirely for the hon. Member or the hon. Minister to decide
about the language in which he wants to speak.

[Translation]

SHR! PRABHUNATH SINGH: Mr. Speaker, Sir, the hon.
Members are saying that as Shri Mani Shankar Aiyar knows
Hindi, it would be better it he would reply in Hindi.
...(Interruptions)

[English]

MR. SPEAKER: There may be a request. You cannot
demand.

[Translation)

SHR! BRAJESH PATHAK: Mr. Speaker, Sir, | only
requested the hon. Minister but he started teaching me rules
that if | want to listen his speech in Hindi, | can use the
headphone for availing this facility of interpretation. Even |
know this. ...(Interruptions)

[English}]
MR. SPEAKER: Nothing is being recorded.
(Interruptions)’*...

MR. SPEAKER: | would not permit this. The Question
1Hour is a very valuable hour and you are trying to misutilise
this hour.
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SHRI ADHIR CHOWDHURY: In the aftermath of Tehelka
expose, the entire population of our country got surprised to
know that a shady deal is being perpetrated in the corridors
of power which involved even the higher personalities of the
earlier Government.

MR. SPEAKER: What is this?

SHRI ADHIR CHOWDHURY: Furthermore, the journalist,
Mr. Tarun Tejpal, had been subjected to severe torture and
tormentation. May | know from the hon. Minister whether that

'kind of sting operation or investigative journalism have been

put under any restriction or not?

SHRI S. JAIPAL REDDY: The sting operations are an
integral part of investigative journalism. So long as sting does
not involve pom, we have no problem. | am for sting san
porn.

SHRI NIKHIL KUMAR: Sir, the question of censoring of
TV programmes is a very sensitive one. | say this because
the media, including television have a tremendous reach.
They reach into our homes and have the capacity to influence
the minds. | am not talking here of adult minds. They can
think of themselves. But | certainly speak for impressionable
minds -- the children -- especially those who have not yet
attained adulthood.

First of all, the answer from the hon. Minister shows that
an autonomous body is going to be set up to monitor the
contents in television programmes. But unlike the statement,
rather contrary to the statement, there are reports in the
newspapers about no law being enacted. | take it that no law
is being enacted. In that case what | have to say is that while
television censorship is good, does the Government propose
to carry out some kind of an assessment of the impact of
television programmes on impressionable minds and does it
also propose to set up a community assessment panel, as
has been done in some other countries, and whether it would
be done soon or it will take some time?

SHRI S. JAIPAL REDDY: Sir, | generally endorse the
sentiments voiced by the hon. Member in regard to the
adverse impact that can be produced on impressionable
minds by undesirable content of television channels.

I would like to clarify that we would like to setup an
autonomous authority through a statute. So, it will be through
a law. As for the studies to be made on the impact, a lot of
studies have been made by private organisations. In these
areas, studies are bound to be subjective. However, we would

-like to leave the matter to the autonomous authority.

[Translation]

SHRIMATI KIRAN MAHESHWARI: Mr. Speaker, Sir,

" through you | would like to tell the hon. Minister that this
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question is quite important and as he has said that obscene
visual fare is being shown on TV and the Government
propose to enact a law in this regard but no time limit has
been fixed for this. It shows clearly that the Government is not
really concerned about this. It is a very important issue. TV
has reached every village and every household and we watch
TV serials along with our family. There is no check on TV
serials, which show too much vulgarity. The Government's
insensitivity in this regard shows the attitude of the
Government. Whether the Government propose to formulate
any law to check the damage being done to our Indian culture
and civilization through TV serials? If so, a time limit should
be fixed in this regard so that we are aware by what time this
law is likely to be enacted. Secondly, he has said in his reply
that as of now any type of Censor Board is not being envisaged
while there is some kind of censorship on TV serials being
made in other countries. The serials are telecast only after
getting clearance from the Board. it is unfortunate that we do
not have this kind of Censor Board so | request the hon.
Minister to tell whether he proposes to set up a TV Censor
board?

[English]

SHRI S. JAIPAL REDDY: Sir, | share the concern of the
hon. Member about the impact. But | would like to repudiate
her suggestion, with all the authority at my command, that
this Government is insensitive.

Sir, | may bring to her notice, through you, that when |
was a Minister eight years ago | introduced the Broadcast
Authority Bill and then the NDA Government was there in
power for six years and it remained monumentally insensitive.
Now the hon. Member would like to tell me that | must bring
forward the legislation. | am responding favourably. | am only
telling that the process of law-making in our country is time
consuming. We need to consult a number of Ministries. | want
to do it as quickly as possible. | cannot, possibly, indicate a
time frame.

SHRIMATI MINATI SEN: Sir, under the Cinematography
Act 1952, all music and video albums are to be certified by
the Central Board of Film Certification to ensure transmission
of video suitable for unrestricted public exhibition. An inter-
Ministerial Committee under Section 20 of the Cable
Television Network Regulation Act, 1995 had been formed to
look into violations of programme code.

Does the Government think that programmes being
transmitted in several channels of cable television, such as
Fashion TV, are in conformity with the programme code?

It not, what action has so far been taken by the
Government to stop projection of such videos which are
against all norms of Indian cuiture?
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SHRI S. JAIPAL REDDY: Sir, music albums are subject
to the process of clearance of the Censor Board. Having said
that, we have found that some TV channels were guilty of
telecasting censored bits as well and we have also noticed
that some TV channels did not conform to the programme
code. Therefore, recently, we suspended the permission of
one channel named Cine World for 30 days and we gave
notices to as many as nine music channels as to why their
permission cannot be withdrawn or suspended or revoked.
We also gave notice to one TV channel for showing porrt as
part of news. While we are engaged in the process of enacting
law, our Inter-Ministerial Group is active in taking action and
we want to strengthen this process.

[Translation]

SHRI RAM KRIPAL YADAV: Mr. Speaker, Sir, a very
important issue is being discussed. Entire country and the
House is concemed at the way nudity and obscenity is being
shown through Cable TV Channel, everybody is concemned
and wants a law in this regard. Hon. Minister has said in his
reply that he would definitely enact a law so that there could
be a check on such programmes. It is my submission to the
hon. Minister that he would be able to control Doordarshan
by enacting a law but what about other numerous satellite
channels, as the hon. Member said right now obscene visual
fare is being shown through Fashion TV. Would it be possible
to have a check on these channels so that the hon. Minister
has control over the channels showing vulgar visual fare and
serials? These channels have an adverse effect on the youth
and children of our country. What steps does he propose to
take to control these programmes and save the Indian culture
and civilization from the onslaught of such programmes?

[English]

SHRI S. JAIPAL REDDY: Sir, a Regulatory Authority will
be competent to take action not only against Doordarshan
channels -- which are not guilty of any such violation of any
programme code - but also against private channels. Even
before such an authority is instituted, the Government has
inherent powers and we are taking action in this regard. All
Members of Parliament are welcome to make specific
complaints in this connection.

MR. SPEAKER: Shri Ramdas Athawale.
...(Interruptions)
SHR! ARJUN SETHI: Sir, he is not in his seat.

MR. SPEAKER: No. Sorry. Please sit down. Nothing
will be recorded. This is grossest violation of direction.

(Interruptions)®...

*Not recorded.
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MR. SPEAKER: Dr. Koya — not present. Md. Salim.

MD. SALIM: Sir, there is no denying the fact that earlier
the same Minister has brought the Broadcasting Bill and there
was a Select Committee appointed on the demand of the
Members which was chaired by Shri Sharad Pawar. We know
of those who tried to project themselves as cultural police in
public place. We know how this Bill was jettisoned during the
time of the NDA Government. Now that the UPA Govermnment
is in place and with the concern expressed by all sections of
the House, is the Minister ready to bring a comprehensive
Bill once again so that an autonomous body is there which
can go to the details of the contents? Sir, he is promising for
one year but already eleven months of the UPA Government
are over. By when is he going to revive the Broadcasting Bill,
update and bring it back to the House?

12.00 hrs.

SHRI'S. JAIPAL REDDY : We will naturally consult the
old Broadcast Bill. However, after eight years we cannot
update that Bill. We will bring forward a new piece of law to
deal with the whole question adequately. | have said before
that no time frame in such matters can be indicated in the
House.

WRITTEN ANSWERS TO QUESTIONS
{Transiation)
Discontinuation of Uneconomic Rall Lines
*384. DR. LAXMINARAYAN PANDEY:
SHRI CHANDRA MAN! TRIPATHI:
Will the Minister of RAILWAYS be pleased to state:

(a) the number of uneconomic rail/ branch lines in
the country, zone-wise;

(b) the loss being suffered by the Government from
these rail lines every year;

(c) whether the Government has decided to
discontinue some of these rail/branch lines;

(d) if so, the details thereof, zone-wise;

(e)  whether the Government has obtained the views
of the concemed State Governments in this regard; and

(f) if so, the response of the State Governments
thereto?

THE MINISTER OF RAILWAYS (SHRI LALU PRASAD):
{a) The number of uneconomic rail/branch lines in the country
as on 1.4.2004 is 112.
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Zone-wise details are given below:
S.No. Name of the Zonal Number of
Railway uneconomic Branch
lines
1 Central 7
2 Eastern 11
3 East Central 5
4 East Coast 4
5 Northern 13
6 North Central 5
7 North Eastern 6
8 North East Frontier 15
9 North Western 7
10 Southern 6
11 South Central 5
12 South West 0
13 South Eastern 6
14 South East Central 2
15 Western 20
16 West Central 0
Total 112

(b) The loss being suftered by Government from
uneconomic branch lines during the last five years is as under:

Year Loss in crore of Rupees
2003-04 409.94
2002-03 460.77
2001-02 434.38
2000-01 449.46
1999-00 347.68

(c) and (d) In view of the losses being suffered and also
based on the recommendations of the Railway Reforms
Committee, Railways have been making efforts to close down
some of the uneconomic branch lines, with the concurrence
of the State Governments concerned, but State Governments
have neither agreed to the closure of these lines nor to share
the losses as proposed.

(e) and (f) Immediately after the Railway Reforms
Committee made the recommendations, Railway Ministry
approached the State Governments concerned, seeking their
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concurrence for closure, but none of the States had agreed
to the suggestion.

Implementation of Raiiway Projects

*385. SHRI HEMLAL MURMU: Will the Minister of
RAILWAYS be pleased to state:

(a) the details of the Committees/ Commissions set
up as on date to ensure implementation of railway projects
besides safety and improvement in the railways; and

(b) the action taken on the recommendations made
by these Committees/Commissions?

THE MINISTER OF RAILWAYS (SHRI LALU PRASAD):
(a) and (b) A Standing Empowered Committee has been set
up in September, 2004 to periodically review and monitor the
progress of projects costing Rs.100 crore and abeve. The
Empowered Committee is headed by Member Engineering,
Railway Board and consists of Secretary, Planning
Commission, Secretary (Expenditure), Ministry of Finance,
Secretary, Ministry of Environment & Forests, Secretary,
Ministry of Statistics and Programme Implementation and
Additional Member (Budget), Railway Board as its members.
Since this is a standing committee, it is not required to give
one time specific recommendations regarding project
implementation.

There are in all over 135 Railway projects costing more
than Rs.100 crore. In its first meeting held cn 22.12.2004, the
Committee reviewed the progress of projects costing Rs 1000
crore and above and fixed targets for completion of the
projects. The Committee took note of heavy throwforward of
ongoing projects with limited availability of resources. The
problems being faced in implementation of Railway Projects
were also discussed like non-deposition of State share by
the State Governments for cost-sharing projects, delay in
forestry clearance and steep hike in steel prices, The problem
areas are being continuously monitored and pursued for earty
resolution.

[English]
Uniformity Rate of Entertainment Tax
*386. SHRI SHIVRAJ SINGH CHOUHAN:
SHRI GURUDAS KAMAT:

Will the Minister of INFORMATION AND BROAD-
CASTING be pleased to state:

(a) whether the Government proposes to bring
Cinema in the concurrent List of the Constitution to have a
uniform rate of entertainment tax throughout the country;

(b) If so, whether the views of the State Governments
have been ascertained;
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(c) if so, the reaction of the State Governments
thereto; and

(d) thetime by which the bill in this regard is likely to
be introduced?

THE MINISTER OF INFORMATION AND BROAD-
CASTING AND MINISTER OF CULTURE (SHRI S. JAIPAL
REDDY): (a) No, Sir.

(b) to (d) The issue of bringing cinema to the Concurrent
List was one of the items taken up for discussion during the
24th State Information Ministers' Conference (SIMCON) held
in 2001. After extensive consultations it has not been feit
necessary to pursue the matter further.

[Translation]
Hydrocarbon Reserves
387. SHRI KRISHNA MURARI MOGHE:
SHRI BAPU HARI CHAURE:

Will the Minister of PETROLEUM AND NATURAL GAS
be pleased to state:

(a) whether India has adequate reserves of
hydrocarbon to meet the present requirements in the country;

(b) if so, whether the Government has made any
assessment of Hydrocarbon reserves in various States;

(c) if so, the details thereof, State-wise; and

(d) the steps taken/proposed to be taken by the
Govermment for exploration of hydrocarbons?

THE MINISTER OF PETROLEUM AND NATURAL GAS
AND MINISTER OF PANCHAYATI RAJ (SHRI MANI
SHANKAR AIYAR): (a) Based on the reserves established
so far and the demand for petroleum products in the country,
the requirement of the country can not be met from our
established indigenous hydrocarbon reserves, alone.
However, our prognosticated reserves of oil and oil equivalent
of gas (O+OEG) are upwards of 25 Billion Metric Tonnes and
every effort is being made to assess and access these
reserves.

(b) and (c) The State-wise established hydrocarbon
reserves position as on 1.4.2004 accredit by Oil and Natural
Gas Corporation Ltd. (ONGC), Oil India Ltd. (OIL) and Private/
Joint venture companies is as under:- |

State Ultimate Reserves (MMT)
(Oil & Oil Equivalent gas)
1 2
Andhra Pradesh 62.79
Arunachal Pradesh 12.22
Assam 550.09
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1 2
-Gujarat 476.77
Nagaland 4.00
Rajasthan 35.73
Tripura 30.95
Tamil Nadu 43.83

The ultimate O+OEG reserves established as on
1.4.2004 for onland and oftshore areas are 2950 MMT.

(d) For exploration of hydrocarbon the Government
of India has taken the following steps:-

(i) New areas for further exploration have been
opened up under the New Exploration Licensing
Policy (NELP). Under NELP, 90 exploration blocks
have been awarded to various companies in four
rounds of exploratory bidding held till now. The
exploration work in NELP blocks has led to 19 oil/
gas discoveries so far. 20 more exploration blocks
have been offered for intemational competitive
bidding under the fifth round of NELP.

(i) Accelerated exploration programme by National
Oil Companies (NOCs) in areas awarded to them
on a nomination basis.

Agreement between indian and
Chinese Oil Companies

*388. SHRI REWATI RAMAN SINGH:
SHRI ANANDRAO VITHOBA ADSUL:

Will the Minister of PETROLEUM AND NATURAL GAS
be pleased to state:

(a) whether ONGC (Videsh) Ltd. and Chinese
National Petroleum Corporation have decided to work jointly
in the international oil market;

(b) if so, whether any agreement has been signed
between them in this regard; and

(c) if so, the details thereof?

THE MINISTER OF PETROLEUM AND NATURAL GAS
AND MINISTER OF PANCHAYATI RAJ (SHRI MANI
SHANKAR AIYARY): (a) to (c) ONGC Videsh Ltd. (OVL) is a
joint partner with CNPC, the National Oil Company of the
People's Republic of China, in the Greater Nile Oil Project in
Sudan where OVL holds 25% Participating Interest (Pl) and
CNPC holds 40% PI. Also, in Block CI-112 in Cote d' Ivory,
OVL holds 23.5% PI and SINOPEC, another Chinese
company, holds 30% PI.
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Looking to the vast mutual advantages in forging
cooperative relationships with Chinese oil companies in
seeking acreages in third countries as also in bilateral
cooperation in several areas of the hydrocarbons sector, the
National oil companies of India and China keep in touch with
each other to identify specific collaborative ventures. The
scope of such cooperation is being explored also through
Govemment-to-Government interaction. However, no formal
agreement has as yet been signed between OVL and any
Chinese oil company, or between the Governments of the
two countries, to jointly bid for oil assets abroad.

Import of Defence Equlpment
*389. SHRI HARIKEWAL PRASAD:
SHRIMATI SANGEETA KUMARI SINGH DEO:
Will the Minister of DEFENCE be pleased to state: _

(a) whether Defence equipment are still being
imported; and

(b) if so, the steps taken by the Government for
manufacturing these equipment indigenously?

THE MINISTER OF DEFENCE (SHR! PRANAB
MUKHERUJEE): (a) and (b) A portion of defence equipment is
still being imported. However, Defence Research and
Development Organisation (DRDO) is engaged in indigenous
development of defence equipment for manutacture by Indian
industry. A number of equipment are being manufactured
indigenously.

Towards further indigenisation of equipment
manufacturing, various steps, such as, Transfer of Technology
(TOT) and licence manutacture of imported equipment in
Ordnance Factories, Defence Public Sector Undertakings and
other Indian Industries, wherever feasible, are also taken up.

[English]
Unmanned Aerial Vehicles

*390. SHR!I N. JANARDHANA REDDY: Will the
Minister of DEFENCE be pleased to state:

(a) whether several Unmanned Aerial Vehicles have
been sighted recently in Ladakh;

(b) if so, whether the Govermment has made any
inquiry to find out their originating base and their purpose;

(c) if so, the findings thereof;

(d) whether it is also a fact that such UAVs were
sighted in the Jammu and Kashmir & Ladakh regions in the
months preceding the Kargil intrusion;
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(e) if so, the measures taken after the Kargil conflict
to strengthen Air Surveillance to check such intrusions;

(f) whether India possess the technology to spot
such objects; and

(9) if not, the name of countries having this
technology and approached them?

THE MINISTER OF DEFENCE (SHRI PRANAB
MUKHERUJEE): (a) No, Sir.

(b) and (c) Do not arise.
(d)  No, Sir.

(e) and (f) Strengthening of air surveillance capabilities
of the Indian Air Force through procurement of radars and
sensors is an ongoing process, The Indian Air Force has the
requisite air defence mechanisms in place to monitor and
thwart intrusiens by UAVs/aircraft.

(9) Does not arise.
[Translation]
Sanction of Funds to Prasar Bharti
*391. SHRIMATIJAYAPRADA:
SHRI RAJEN GOHAIN:

Will the Minister of INFORMATION AND BROAD-
CASTING be pleased to state:

(a) the amount sanctioned to Prasar Bharati for
expansion and other activities during 2004-05;

(b) whether any Memorandum of Understanding
has been signed between the Ministry and the Prasar Bharati;

(c) if so, the details thereof; and

(d) the steps taken by Prasar Bharati to reduce its
financial burden and increase revenue earnings?

THE MINISTER OF INFORMATION AND BROAD-
CASTING AND MINISTER OF CULTURE (SHRI S. JAIPAL
REDDY): (a) A sum of Rs. 417 crore for Plan schemes,
including expansion and an amount of Rs. 924.35 crore
under the 'Non-Plan' activities were sanctioned by the
Government to Prasar Bharati during 2004-05.

(b) and (c) Yes, Sir. A 'Memorandum of Understanding'
(MoU) was signed between the Ministry of Information and
Broadcasting and the Prasar Bharati on 22.5.2000, which
deals with the financial and accounting matters of Prasar
Bharati. Clause 6 of the MoU, in particular, provides that Prasar
Bharati shall endeavour to augment its revenue eamings
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year after year, strengthen its mechanism of resource
mobililzation and take effective steps for optimally utilizing
the available resources to progressively reduce its
dependence on Grants-in-Aid from the Central Government.

(d) Following are some of the initiatives taken by
Prasar Bharati, for improving its financial position and
increasing its revenue earnings:-

- An inter-Ministerial Committee has been set up
under the Chairmanship of Secretary (1&B) with
representatives from the Ministry of Finance and
the Planning Commission to recommend suitable
measures to improve financial sustainability of
Prasar Bharati.

- Development Communication Division has been
set up for production of programmes and spots
for various Ministries on payment basis. This
Division is also preparing media plans for the
client Ministries.

- Marketing Divisions have been set up at six
locations in the country for giving impetus to
marketing. Marketing of feature films and sports
events is being carried out in-house now which
has resulted in better retums.

- Scrolling advertisements have been introduced
from selected High Power Transmitters and Low
Power Transmitters of Doordarshan to mobilise
additional resources.

- The Commercial Rate Card is being constantly
reviewed and revised to bring it in tune with market
trends.

- The accreditation rule has been revised.
Doordarshan has enhanced the bank guarantee
to be submitted by the marketing agencies
producers from 3 lakhs to 25 lakhs.

Fake LPG Cylinders
* 392. SHRI MANSUKHBHAID. VASAVA:
DR. DHIRENDRA AGARWAL:

Will the Minister of PETROLEUM AND NATURAL GAS
be pleased to state:

(a) whether fake LPG cylinders are being used in
the country,

(b) if so, the reaction of the Government thereto;

(c) the number of incidents caused by fake LPG
cylinders reported during the last three years, State-wise;
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(d)  the provisions for taking action in this regard;
and

(e) the number of agency owners held for their
involvement in the take LPG cylinders trade during the last
three years?

THE MINISTER OF PETROLEUM AND NATURAL GAS
AND MINISTER OF PANCHAYAT! RAJ (SHRI MANI
SHANKAR AIYAR): (a) to (e) Public Sector Oil Marketing
Companies (OMCs) are procuring LPG cylinders from
cylinder manufacturers who are approved by the Oil Industry
Technical Committee (OITC) and have valid manufacturing
licences from the Bureau of Indian Standards (BIS) and the
Chief Controller of Explosives (CCOE). Strict control is
exercised by BIS over the manufacturing process. LPG
cylinders procured by OMCs meet the required quality
standards.

LPG cylinders received from distributors/ transporters
at the bottling plants are mandatorily checked for their quality
and genuineness to avoid the entry of fake and outlived
cylinders in circulation. On detection of sub-standard/
spurious cylinders, these are confiscated and thereafter de-
shaped/ crushed to prevent their re-entry into circulation.

Apart from the legal action which could be taken against
any supplier of spurious LPG equipment, in case any
distributor is found in possession of spurious equipment or
inducts such equipment in the distribution system, Marketing
Discipline Guidelines, provide interalia, for confiscation of
equipment, imposition of fine and recovery at penal rates for
the 1st and 2nd offences and termination of distributorship in
the event of a 3rd offence.

OMCs have neither reported any incident of accident
caused due to fake cylinders supplied by their distributors
during the last 3 years nor has any distributor been found
involved in the fake LPG cylinders trade during this period.

Purchase of Crude Oil
*393. SHRI RAJIV RANJAN SINGH "LALAN*"
SHRI NITISH KUMAR:

Will the Minister of PETROLEUM AND NATURAL GAS
be pleased 1o state:

(a) whether the crude oil purchased by India from
the international market is normally cheaper than its price
prevalent in the international market;

(b) if so, the extent to which the price of the crude oil
purchased by India is less than its price prevalent in the
Intemational market on an average in a year, and

{c) the estimated average rate of production of
petrol, diesel, kerosene and natural gas from the said crude
0il?
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THE MINISTER OF PETROLEUM AND NATURAL GAS
AND MINISTER OF PANCHAYATI RAJ (SHRI MANI
SHANKAR AIYAR): (a) and (b) The purchase of crude oil by
India from the intemational market is based on prevailing
international prices. More than two-thirds of the imported
crude in India comes from West Asian countries where prices
are fixed at the Official Selling Price (OSP) and are sold
directly by the National Oil Companies (NOCs) of producing
countries. The rest of the crude is procured on a spot basis
through tenders fioated by PSUs. Both OSP & tender price
are guided by prevailing international oil prices.

(c) During April-February 2004-05, 113.685 MMT
of crude oil was processed in PSU refineries of which
86. 703 MMT was imported grades. Imported and indigenous
crude oils are processed simultaneously by the refineries
and the final products are obtained by blending both the
streams. During April-February 2004-05, the yield of main
products in PSU refineries was as follows:

Product Figures in MMT

Liquid Petroleum Gas (LPG) 5.668

Petrol 9.978

Diesel 42.138

Kerosene 8.372
[English]

Visit of Naval Chief to USA
*394. SHRI KIRT!I VARDHAN SINGH:
SHRI VIJOY KRISHNA:
Will the Minister of DEFENCE be pleased to state:
(a)  whether the Navy Chief visited USA recently;

(b) if so, the issues discussed and outcome thereof;
and ’

(c) the steps taken by the Govemment to strengthen
the defence relations between India and USA?

THE MINISTER OF DEFENCE (SHRI PRANAB
MUKHERJEE): (a) Yes, Sir.

(b) During the vigit matters relating to enhancentent
of defence cooperation between the two countries, especially
in the field of Navy, were discussed.

(c) There has been a steady development of
defence relations with the United States. This has taken the
form of continuation of high level military visits, training
opportunities and exchanges, participation in seminars,
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cooperation in disaster management and joint exercises. In
addition, the United States is now responding positively to
opportunities for high-technology, defence sales and
cooperation.

[Translation]

Reservation/Employment Opportunities
for SC/ST/OBC in Private Sector

‘395. SHRIBRAJESH PATHAK:
SHRI GANESH SINGH:

Will the Minister of SOCIAL JUSTICE AND EMPOWER-
MENT be pleased to state:

(a)  whether the Government has constituted a
Group of Ministers to engage in a dialogue with industry to
explore mechanism for increasing employment opportunities
for SC/ST in the private sector;

(b) if so, the details thereof;
{c)  the progress made by the said Group so far;

(d) whether reservation for OBCs in the Private
Sector is also being considered by the Government;

(e) if so, the details thereof;

(U] the time by which the Group of Ministers is likely
to submit its report to the Government; and

(g) the steps taken by the govermment to expedite
the issue?

THE MINISTER OF SOCIAL JUSTICE AND EMPOWER-
MENT (SHRIMAT! MEIRA KUMAR): (a) Yes Sir.

(b) The details of composition and terms of
reference of the Group of Ministers (GOM) are given below:

() Composition:
1. Shri Sharad Pawar,

Minister of Agriculture, Consumer Affairs, Food
and Public Distribution;

2.  Shri Lalu Prasad,
Minister of Railways;

3.  Shri Ram Vilas Paswan,
Minister of Chemicals and Fertilizers and
Minister of Steel;

4.  Shri P. Chidambaram,
Minister of Finance;

5.  ShriP.R. Kyndiah,
Minister of Tribal Affairs and Minister of
Development North Eastemn Region;
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6. Shri Kamal Nath,
Minister Commerce and Industry;

7.  Shri H.R. Bharadwaj,
Minister of Law and Justice;

8.  Smt. Meira Kumar, .
Minister of Social Justice and Empowerment;

9.  Shri Dayanidhi Maran,
Minister of Communications and Information
Technology; and

10. Shri Kapil Sibal,
Minister of State (IC) of the Ministry of Science
and Technology and Minister of State (IC) of the
Department of Ocean Development.

(i) Terms of Reference:

The GOM has been constituted to examine the
issue of affirmative action, including reservation,
in the private sector. The GOM will initiate a
dialogue with industry to see how best the private
sector can fulfil the aspirations of the youth
belonging to Scheduled Castes and Scheduled
Tribes.

(c) The GOM ascertained the response of industry
and trade and thereafter held consultations with the
representatives of four apex associations of industry and trade
located in New Delhi viz: Federation of indian Chambers of
Commerce and Industry, Confederation of Indian Industry,
Associated Chambers of Commerce and Industry of India
and PHD Chamber of Commerce and Industry.

(d) No, Sir.
(e) Does not arise.

(f) and (g) No specific time frame can be indicated at
this Stage.

Requirement of Petroleum Products
*396. SHRI G. KARUNAKARA REDDY:
SHRI JUAL ORAM:

Will the Minister of PETROLEUM AND NATURAL GAS
be pleased to state:

(a) the. monthly requirements of LPG, LNG,
Kerosene, Diesel and Petrol in each State;

(b) whether any quota has been fixed by the Union
Government for supply of these petroleum products to the
States;

(c) if so, the details thereof, State-wise;
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(d) the steps taken by the Government to meet the 1 2 3 4 5

requirements of States;
Bihar 83.5 523 20.1 10.1

(e)  whether the Government has received requests .
from various State Governments to increase their present Chandigarh 55 0.9 23 5.0
quotas of these products; and Chhattisgarh 46.4 12.0 7.4 8.7

(i so, the details thereof and the action taken by Dadra and Nagar 8.9 0.3 07 0.6
the Government thereon? Haveli

THE MINISTER OF PETROLEUM AND NATURAL GAS Daman and Diu 6.2 0.3 0.4 0.7
AND MINISTER OF PANCHAYAT! RAJ (SHRI MANI Delhi 101.8 14.1 45.1 §3.5

SHANKAR AIYAR): (a) The State-wise average monthly
consumption of. LPG, Kerosene, Diesel and Petrol for the Goa 20.5 1.6 3.4 5.0
period April-September, 2004 is given in the enclosed

statement-1. LNG is a decontrolled product and its Gujarat 1803 62.8 47.0 58.5

procurement and supplies are made on commercial Haryana 188.9 12.2 28.9 25.5

considerations. Currently, approximately 5 MMTPA of LNG is .

being imported by Petronet LNG Ltd. at Dahej LNG Terminal ~ Himachal Pradesh  25.5 4.0 6.4 5.1

in Gujarat. B'cflk of this gas-is being marketed in Gujarat and Jammu and Kashmir 31.7 135 7.9 7.3

some quantities are supplied to the consumers along HBJ

pipeline in M.P., U.P., Rajasthan and Delhi. Jharkhanad 70.9 17.7 7.3 1041
(b) to (f) Kerosene is allocated to various States/Union Kamataka 198.0 39.2 52.0 41.8

Territories for distribution under Public Distribution System Kerala 109.2 18.3 40.1 36.5

(PDS) by the Ministry of Petroleum and Natural Gas (MoP&NG)
on quarterly basis. Distribution of Kerosene within the State Lakshadweep 0.7 0.0 0.0 0.0
is the responsibility of the concemed State Government. The

. . 0.2 26.0
allocation of Kerosene to various States/UTs under PDS during Madhya Pradesh 120.6 39.7 3
2004-05 and 1st quarter of 2005-06 are given in the enclosed Maharashtra 275.1 1065 1197 96.0
statement-1l. MOP&NG receives representations from various . 7 14 1
States/UTs for enhancement of their kerosene quotas under Manipur 2.2 1. . "
PDS from time to time. During the year 2004-05, MoP&NG Meghalaya 115 1.8 1.0 2.1
has allocated an additional 1,50,502 Metric Tonnes of PDS )
kerosene over and above the annual quota to various states/ Mizoram 1.7 0.5 1.4 0.8
UTs to meet their urgent requirements. The requirement of Nagaland 18 1.1 1.0 1.1
Petrol, Diesel and LPG, is met in full by the oil marketing
companies (OMCs) through their dealers/distributors. Orissa 73.5 25.4 10.8 12.5
Statement-| Pondicherry 19.5 1.0 1.9 3.8
“Average Monthly Consumption During April-Sep. 2004 Punjab 212.8 195 401 36.9
j . . 28.8
(Figs in TMT) Rajasthan 220.0 33.2 335
ikki 24 1.3 0.6 05
State Diesel Kerosene LPG  Petrol Sikiim
Tamil Nadu 275.5 49.2 74.5 61.4
1 2 3 4 5
Tripura 3.3 24 1.5 1.1
Andhra Pradesh 300.4 41.2 63.0 49.4
Uttar Pradesh 359.4 103.7 84.2 60.8
Andaman and 3.8 0.5 04 0.5 . .
Nicobar Islands Uttaranchal 26.6 7.2 10.1 6.4
Arunachal Pradesh 2.9 1.0 0.8 1.0 West Bengal 146.8 63.4 39.6 18.4

Assam 34.8 219 126 73 Total 3175.8 7722 7977 6820
Bhutan 3.4 0.6 0.4 0.7 *PSUs mly
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State/UT -wise SKO allocation during 2004-05 &
Ist quarter of 2005-06

Statement-lI
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(in Metric Tonnes)

State/UT 2004-2005 1st quarter of

2005-06
1 2 3
Andaman and 5,771 1,454
Nicobar Islands
Andhra Pradesh 4,85,448 1,29,289
Arunachal Pradesh 9,257 2,314
Assam 2,51,714 64,501
Bihar 6,31,639 1,61,857
Chandigarh 13,067 3,266
Chhattisgarh 1,43,354 36,734
Dadra and Nagar 2,782 695
Haveli
Daman and Diu 2,118 529
Delhi 1,68,484 42,121
Goa 19,212 4,803
Gujarat 7,43,759 1,85,939
Haryana 1,42,068 36,404
Himachal Pradesh 50,637 12,634
Jammu and Kashmir 72,444 14,489
Jharkhand 2,11,175 562,793
Karnataka 4,61,478 1,15,369
Kerala 2,11,033 54,077
Lakshadweep 795 400
Madhya Pradesh 4,76,691 1,22,152
Maharashtra 12,563,530 3,19,219
Manipur 19,907 4,976
Meghalaya 20,401 5,100
Mizoram 6,217 1,554
Nagaland 13,012 3,328
Orissa 3,07,295 78,744

to Questions 42

1 2 3

Pondicherry 12,058 3,064
Punjab 2,32,813 69,298
Rajasthan 3,96,500 99,728
Sikkim 5,433 1,395
Tamil Nadu 5,45,297 1,39,732
Tripura 30,033 7,708
Uttar Pradesh 12,11,485 3,10,443
Uttaranchal 85,959 22,462
West Bengal 7,48,228 1,88,025
Total 89,91,054 22,86,596

FDI in Oil Sector

*397. SHRI HARISHCHANDRA CHAVAN: Will the
Minister of PETROLEUM AND NATURAL GAS be pleased to
state:

(a) whether the Government is considering
enhancing foreign direct investment in oil and natural gas
sector;

(b) if so, the details thereof; and

(c) the time by which the decision is likely to be
taken in this regard?

THE MINISTER OF PETROLEUM AND NATURAL GAS
AND MINISTER OF PANCHAYATI RAJ (SHRI MANI
SHANKAR AIYAR): (a) to (c) The Government of India has
liberalized Foreign Direct Investments (FDI). The salient
features liberalizing FDI in the petroleum sector, which
includes both Oil and Natural Gas, are given below:

! Petroleum (other than refining)

(i) FDlupto 100 per cent is permitted on the automatic
route on petroleum product marketing. FDI for this
sector would be permissible subject to the existing
sectoral policy and regulatory framework in the
oil marketing sector.

(ii) FDIupto 100 percent is permitted on the automatic
route in oil exploration in both small and medium
sized fields subject to and under the policy of the
Government on private participation in: (a)
exploration of oil and (b) the discovered fields of
national oil companies.

(iii) FDIupto 100 percent is permitted on the automatic
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route for petroleum product pipelines subject to
and under the Government Policy and regulations
thereof.

(iv) FDIup to 100 percent is permitted for Natural Gas/
LNG Pipelines with prior Govemnment approval.

(v) 100% Wholly owned Subsidiary is permitted for
the purpose of market study and formulation.

(vi) 100% Wholly owned Subsidiary is permitted for
Investment/Financing.

(vii) For actual trading and marketing, minimum 26%
Indian equity is required over 5 years.

] Petroleum (refining)

(i)  FDlis permitted up to 26% in case of public sector
units (PSUs). PSUs will hold 26% and balance
48% to be held by public. Automatic route is not
available.

(i) In case of private Indian companies, FDI is
permitted up to 100% under automatic route.

The Ministry of Petroleum & Natural Gas and Public
Sector Undertakings (PSUs) in addition to private sector
companies, actively seek FDI within the framework of
Government policy in this regard.

Manning of Cantonment Boards
*398. SHRI SANTOSH GANGWAR:
SHRI DEVIDAS PINGLE:
Will the Minister of DEFENCE be pleased to state:

(a) whether a number of Cantonment Boards in the
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country are being manned by unelected public represen-
tatives;

(b) if so, the details thereof and the reasons therefor;

(c)  the manner in which the problems of the local
civilians in areas under these Boards are being solved;

(d)  whether the Government has constituted any
Advisory Council until the elected Board is constituted:;

(e) if so, the details thereof; and

f the time by which the elections will be held in
these Cantonment Boards?

THE MINISTER OF DEFENCE (SHRI PRANAB
MUKHERJEE): (a) to (f) Out of sixty two Cantonment Boards,
sixty one are manned by officials and nominated members
and one Board has a term up to 13th June, 2005 (The list is
enclosed as statement). The term of elected members of 61
Boards has expired. A new legislation for the Cantonment
boards, namely the Cantonments Bill 2003 has been
introduced in Parliament which is under examination of the
Parliamentary Standing Committee on Defence.

Section 14 of the Cantonments Act, 1924 empowers
the Central Government to vary the constitution of the Board
in any Cantonment. Such reconstituted Cantonment Boards
take care of the problems of the local civil population in
Cantonments.

The Government has not constituted any advisory
council for Cantonments.

It is proposed to conduct the elections of all the
Cantonment Boards as per the provisions of the new
Cantonments Act.

Statement

Position of Cantonment Boards

Sr.No. Name of Board Date of last Election Term Expired Varied TilTerm Till
1 2 3 4 5

1. Badami Bagh 1986 1992 26/08/2005

2. Agra 02/02/1997 02/03/2003 03/09/2005

3. Ahmednagar 02/02/1997 02/03/2003 03/09/2005

4. Ajmer 02/02/1997 02/03/2003 03/09/2005

5. Allahabad 02/02/1997 02/03/2003 03/09/2005

6. Almora 02/02/1997 02/03/2003 03/09/2005
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1 2 3 4 5

7. Aurangabad 02/02/1997 02/03/2003 03/09/2005
8. Babina 02/02/1997 02/03/2003 03/09/2005
9. Bakioh 02/02/1997 02/03/2003 03/09/2005
10. Bareilly 02/02/1997 02/03/2003 03/09/2005
1. Barrackpore 02/02/1997 02/03/2003 03/09/2005
12. Belgaum 02/02/1997 02/03/2003 03/09/2005
13. Cannanore 02/02/1997 02/03/2003 03/09/2005
14, Chakrata 02/02/1997 26/06/2004 26/09/2005
15. Dagshai 02/02/1997 02/03/2003 03/09/2005
16. Dalhousie 02/02/1997 02/03/2003 03/09/2005
17. Danapur 02/02/1997 02/03/2003 03/09/2005
18. Dehu Road 02/02/1997 02/03/2003 03/09/2005
19. Delhi 02/02/1997 02/03/2003 03/09/2005
20. Deolali 02/02/1997 02/03/2003 03/09/2005
21. Jabalpur 02/02/1997 02/03/2003 03/09/2005
22. Jalapahar 02/02/1997 02/03/2003 03/09/2005
23. Jammu 02/02/1997 02/03/2003 03/09/2005
24. Jhansi 02/02/1997 02/03/2003 03/09/2005
25. Jutogh 02/02/1997 02/03/2003 03/09/2005
26. Kanpur 02/02/1997 02/03/2003 03/09/2005
27. Kasauli 02/02/1997 02/03/2003 03/09/2005
28. Kirkee 02/02/1997 02/03/2003 03/09/2005
29. Lansdowne 02/02/1997 02/03/2003 03/09/2005
30. Lebong 02/02/1997 02/03/2003 03/09/2005
31. Lucknow 02/02/1997 02/03/2003 03/09/2005
32. Meerut 02/02/1997 02/03/2003 03/09/2005
33. Mhow 02/02/1997 02/03/2003 03/09/2005
34, Morar 02/02/1997 02/03/2003 03/09/2005
35. Nainital 02/02/1997 02/03/2003 03/09/2005
36. Nasirabad 02/02/1997 02/03/2003 03/09/2005
37. Pune 02/02/1997 02/03/2003 03/09/2005




47

Written Answers

April 21, 2005 to Questions 48

1 2 3 4 5

38. Ramgarh 02/02/1997 02/03/2003 03/09/2005
39. Ranikhet 02/02/1997 02/03/2003 03/09/2005
40. Roorkee 02/02/1997 02/03/2003 03/09/2005
41. Saugor 02/02/1997 02/03/2003 03/09/2005
42. Secunderabad 02/02/1997 02/03/2003 03/09/2005
43. Shahjahanpur 02/02/1997 02/03/2003 03/09/2005
44, Shillong 02/02/1997 02/03/2003 03/09/2005
45. St. Thomas Mount 02/02/1997 02/03/2003 03/09/2005
46. Sabathu 02/02/1997 02/03/2003 03/09/2005
47. Varanasi 02/02/1997 02/03/2003 03/09/2005
48. Wellington 02/02/1997 02/03/2003 03/09/2005
49. Amritsar 23/02/1997 02/03/2003 03/09/2005
50. Ferozepur 23/02/1997 02/03/2003 03/09/2005
51. Jalandhar 23/02/1997 02/03/2003 03/09/2005
52. Dehradun 08/06/1997 02/03/2003 03/09/2005
53. Ahmedabad 12/04/1998 31/05/2004 31/05/2005
54. Clement Town 19/04/1998 31/05/2004 31/05/2005
55. Mathura 19/04/1998 31/05/2004 31/05/2005
56. Ambala 1 2/68/1 998 31/05/2004 31/05/2005
57 Faizabad 21/02/1999 30/03/2003 30/09/2005
58. Fatehgarh 21/02/1999 30/03/2003 30/09/2005
59. Kamptee 21/02/1999 30/03/2003 30/09/2005
60. Landour 21/02/1999 30/03/2003 30/098/2005
61. Pachmarhi 21/02/1999 30/03/2003 30/09/2005
62. Khasyol 14/05/2000 13/06/2005 13/06/2005

(ordinary term)

(English] (a) whether the Govt. has prepared any policy

involvement of Women at Panchayat Level in
Environment Preservation

*399. SHRI RAVI PRAKASH VERMA:
SHRI TATHAGATA SATPATHY:
Will the Minister of PANCHAYAT! RAJ be pleased Government to encourage women to protect the environment

to state:

measures and directives for the full-fledged involvement of
women in environment preservation at village panchayat
level;

(b)  If so, the details in this regard; and
(c) the steps taken or proposed to be taken by the

at Panchayat level?
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THE MINISTER OF PETROLEUM AND NATURAL GAS
AND MINISTER OF PANCHAYATI RAJ (SHRI MANI
SHANKAR AIYAR): (a) and (b) The Constitution of India
stipulates the following provisions relating to the environment:

Article 48A

“Protection and improvement of environment and
safeguarding of forests and wild life. -~ The State shall
endeavour to protect and improve the environment and to
safeguard the forests and wild life of the country.”

Part - IV A(g) - Fundamental Duties Article 51 A

“It shall be the duty of every citizen of India to protect
and improve the natural environment including forests, lakes,
rivers and wild life and to have compassion for living
creatures.”

In the National Policy for the Empowerment of Women
(2001) under the sub-head "Environment®, it has been
provided as under:

*6.10 Women will be involved and their perspectives
reflected in the policies and programmes for envir-
onment, conservation and restoration. Considering the
impact of environmental factors on their livelihoods,
women's participation will be ensured in the
conservation of the environment and control of environ-
mental degradation. The vast majority of rural women
still depends on the locally available non-commercial
sources of energy such as animal dung, crop waste
and fuel wood. In order to ensure the efficient use of
these energy resources in an environmental friendly
manner, the Policy will aim at promoting the programmes
of non-conventional energy resources. Women will be
involved in spreading the use of solar energy, biogas,
smokeless chulhas and other rural application so as to
have a visible impact of these measures in influencing
eco system and in changing the life styles of rural
women.*

(c) The three levels of Panchayats at the District,
Intermediate and Village level have, at present 21,86,452
elected representatives out of which 12,87,838 are male and
8,90,605 are female representatives. Article 243G of the
Constitution relates to powers, authority and responsibilities
of Panchayats. This provision is as under:

*Subject to the provisions of this Constitution, the
Legislature of a State may, by law, endow the Panchayats
with such powers and authority and may be necessary to
enable them to function as institutions of self-government
and such law may contain provisions for the devolution of
powers and responsibilities upon Panchayats, at the
appropriate level, subject to such conditions as may be
specified therein, with respect to —
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(a) the preparation of plans for economic
development and social justice;

(b)  the implementation of schemes for economic
development and social justice as may be
entrusted to them including those in relation to
the matters listed as the Eleventh Schedule.

As per the Eleventh Schedule, the following subjects
have a significant impact on environmental preservation:

1. Agriculture, including Agricultural Extension;

2. Land Improvement, Implementation of Land
Reforms, Land Consolidation and Soil
Conservation.

3. Minor lIrrigation, Water Management and
Watershed Development.

Animal Husbandry, Dairying and Poultry.

Fisheries.

Minor Forest Produce.

4.
5.
6.  Social Forestry and Farm Forestry.
7.
8.  Drinking Water

9.

Non-Conventional Energy Sources.

The Eleventh Schedule also lists out Women and Child
Development as a subject that may be transferred to
Panchayats. :

A Task Force on Devolution of Powers constituted by
the then Ministry of Rural Development has prepared an
Activity Mapping frame-work which elaborates the activities
relating to above subjects that may be assigned to the three
levels of Panchayats. In the Second Round Table of State
Ministers of Panchayati Raj held at Mysore in August, 2004,
States have agreed, through consensus, that they will
undertake Activity Mapping to the three levels of Panchayats,
which would also include the assigning of activities to
Panchayats on environmental and women's issues.

The Biological Diversity Act, 2002 has been enacted to
provide for conservation of biological diversity, sustainable
use of its components and fair and equitable sharing of the
benefits arising out of the use of biological resources,
knowledge and for matters connected therewith or incidental
thereto. The Act provides that every local body which includes
Panchayats shall constitute a Biodiversity Management
Committee within its areas for the purpose of promoting
conservation, sustainable use and documentation of
biological diversity including preservation of habitats,
conservation of land races, folk varieties and cultivars,
domesticated stocks and breeds of animals and
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microorganisms and chronicling of knowledge relating to
biological diversity. As per the Biological Diversity Rules 2004,
framed under the Act, every local body shall constitute a
Biodiversity Management Committee within its area of
jurisdiction. The Biodiversity Management Committee shall
consist of a Chairperson and not more than six persons
nominated by the local body, of whom not less than one third
should be women and not less than 18 percent should belong
to the Scheduled Caste/Scheduled Tribe. The peoples
biodiversity registers shall be maintained and validated by
the Management Committee.

Oil Production

*400. SHRI BALASHOWRY VALLABHANENI: Will the
Minister of PETROLEUM AND NATURAL GAS be pleased to
state:

(a) whether India is venturing into increasing
indigenous oil production through new explorations and also
through participation in oilfields abroad in exploration and
production;

(b) if so, the details of the ongoing projects and the
capacity addition likely to be made by these ventures on
maturity; and

(c) the extent to which these ventures are likely to
reduce the import bill?

THE MINISTER OF PETROLEUM AND NATURAL GAS
AND MINISTER OF PANCHAYATI RAJ (SHRI MANI
SHANKAR AIYAR): (a) and (b) Various measures to
substantially accelerate exploratory activities for enhancing
domestic oil and gas production are being taken. These
include the following:-

(i) improving the recovery factor from existing major
fields by implementing Enhanced Oil Recovery
(EOR)/improved Oil Recovery'(lOFl) schemes; in
particular, Oil and Natural Gas Corporation Ltd.
(ONGC) have taken up 15 fields for this purpose
at an estimated investment of Rs. 10,972 crore,
which would also help in accelerating oil produc-
tion from these fields;

(i) increasing exploration efforts through the New
Exploration Licensing Policy (NELP); Under the
four rounds of NELP, Production Sharing Contracts
(PSCs) have been signed for 90 blocks. The Fifth
Round of NELP has been declared open as of
the 4th January, 2005 to invite bids for 20
exploration blocks; bids close on the 31st May
2005.

(iii) exploring new areas, especially deep waters and
difficult frontier areas, as also the deeper layers
of already producing fields; and
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(iv) developing newly discovered fields speedily and
stepping up the use of new technologies for seis-
mic surveys, work over, stimulation operations,
drilling of wells etc. in producing areas

Besides, in keeping with the objectives of the Energy
Security section of the National Common Minimum
Programme, ONGC Videsh Ltd. (OVL), as well as other
national oil companies such as 10C, OIL and GAIL, have
been pursuing the acquisition of equity oil abroad, as well as
the acquisition abroad of oil and gas exploration acreages
and producing properties. These companies have
Participating Interests in oil and gas projects located in
Vietnam, Sudan, Russia, lraq, Iran, Myanmar, Libya, Syria,
Australia, lvory Coast, Qatar and Egypt.

As on 1.4.2004, the domestic hydrocarbon reserves
established through exploratory efforts by the national and
private/JV oil companies is about 2950 Million Metric Topne
(MMT) of oil and oil equivalent of gas (OEG). OVL have
established another 199 MMT of OEG from their overseas
assets.

Domestic production of crude oil and natural gas in
2004-05 was around 33.98 MMT and 31.75 Billion Cubic
Meter(BCM) respectively. During this period, OVL's share of
production from its overseas assets was 3.7 MMT of oil and
1.35 BCM of gas.

(c) Reduction in the import bill would be in
proportion to the increased availability of oil and gas from
domestic assets.

Development of Satellite based
Navigation System

4145. SHRI SURESH KALMADI: Will the Minister of
CIVIL AVIATION be pleased to state:

(a)  whether India is developing a satellite-based
navigation system for planes;

(b) if so, whether this will help to enhance air safety
while allowing more aircraft to operate in the Indian Skies
simuitaneously; and

(c) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF CIViL
AVIATION (SHRI PRAFUL PATEL): (a) Yes, Sir. India is
developing a Technology Demonstration System (TDS) for
Satellite Based Navigation over the Indian airspace through
GPS and Geo Augmented Navigation System (GAGAN).

(b) and (c) Yes, Sir. When operational, the GAGAN
system will be one of the means for increasing flight safety
and navigation capability over the Indian airspace.



53 Written Answers

[Translation)

Passenger Train Between
Meerut-Delhi Route

4146. MOHD. SHAHID: Will the Minister of RAILWAYS
be pleased to state:

(a) whether the Government has made any
assessment in regard to the total number of passengers
commuting daily between Meerut-Delhi route and number of
trains needed on the said route;

(b) if so, the details thereof; and

(c) the number of requests/representation received
for increase in passenger trains on this route; and

(d) thecorrective measures taken/to be taken in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R. VELU): (a) to (d) At present, 18 trains
from Delhi to Meerut and 19 trains from Meerut to Delhi are
available for the travelling public. These are considered
adequate for the traffic offering in this section. Some
representations were received. These were examined but
not found feasible for implementation due to operational and
resource constraints.

[English]
Vocational Rehabllitation Centres

4147. SHRI ADHALRAO PATIL SHIVAJIRAO: Will the
Minister of SOCIAL JUSTICE AND EMPOWERMENT be
pleased to state:

(a) the Vocational Rehabilitation Centres
functioning in the country as on date, location-wise;

(b) the main purpose of these centres;

(c) the assistance being provided by the
Government to these centres;

(d)  whether the Government has prepared new
programmes for mentally and physically handicapped
persons; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI
SUBBULAKSHMI JEGADEESAN): (a) Seventeen Vocational
Rehabilitation Centres (VRCs) for the Handicapped are
functioning in the country, one each at Agartala, Amedabad,
Bhubaneswar, Bangalore, Chennai, Guwahati, Hyderabad,
Jabalpur, Jaipur, Kolkota, Kanpur, Ludhiana, Mumbai, Delhi,
Patna, Thiruvananthapuram and Vadodara.
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(b)  These Centres evaluate the residual capacities
of the Handicapped, provide adjustment training and facilitate
their economic rehabilitation through jobs, self employment
etc.

(c) Ministry of Labour and Employment, Govern-
ment of India under which these centres are functioning have
made an allocation of Rs.8.8 crores for the financial year
2005-06 for these centres.

(d) No, Sir.
(e) Does not arise.
[Translation]

Relocation of Kota Airport

4148. SHRI RAGHUVEER SINGH KOSHAL: Will the
Minister of CIVIL AVIATION be pleased to state:

(a) whether the Union Government has received
any request from the Govemment of Rajasthan for relocation
of Kota Airport outside the city;

(b) if so, the decision taken by the Government
thereon;

(c) the details of present area and assets of the Kota
airport; and

(d) the details of annual income and expenditure of
the said airport during the last three years including the
current year?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL
AVIATION (SHRI PRAFUL PATEL): (a) and (b) Yes, Sir.
Proposal has been received from State Government of
Rajasthan from time to time for relocating the existing Kota
airport, which belongs to Airports Authority of India outside
the limits of Kota city. However, due to limited traffic potential,
the relocation proposal has not been found favourable.

(c) The assets and infrastructure available are
runway, taxiway, apron, terminal building, residential quarters,
boundary walls, navigational aids, etc. which are spread over
approx. 376 acres of land.

(d)  The annual income and expenditure figures of
Kota airport for the years 2004-05, 2003-04 and 2002-03 are
6.27, 71.41; 4.40, 90.90 and 6.26, 65.87 (Rs. in lakhs)
respectively.
Funds to Regional Cultural Centres

4149. SHRI KAILASH MEGHWAL: Will the Minister of
CULTURE be pleased to state:

(a) the funds allocated and released by the
Government to the Regional Cultural Centres in various States
to run their activitiés during the Tenth Plan period;
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(b)  whether complaints have been received in REDDY): (a) Ministry of Culture, Government of india does
regard to misuse of funds provided to these centres; and not release any funds to the Regional Cultural Centres in
various States. However the Ministry supports Seven Zonal
Cultural Centres: Details of funds released during the 10th
Plan period are given in the enclosed statement.

{c) if so, the details thereof and action taken by the
Govemment thereon?

THE MINISTER OF INFORMATION AND BROAD- i
CASTING AND MINISTER OF CULTURE (SHRI S. JAIPAL (b) and (c) Does not arise.

Statement
Details of Funds Released to ZCCs in Tenth Plan Period

Ministry of Culture, Government of India does not release any grants to Regional Cultural Centres in various States. However
under the Ministry of Cuilture, Seven Zonal Cultural Centres are functioning which are located at:-

1. North Zone Culture Centre (NZCC), Patiala, 2. North Central Zone Cultural Centre, (NCZCC), Allahabad, 3) North East Zone
Cuttural Centre(NEZCC), Dimapur, 4) West Zone Cultural Centre (WZCC), Udaipur, 5) South Zone Cultural Centre (SZCC),
Thanjavur, 6) South Central Zone Cultural Centre (SCZCC), Nagpur and 7) Eastem Zonal Cultural Centre (EZCC), Kolkata.
These ZCCs are receiving grants in the Tenth Plan from Ministry of Culture. The grants released to ZCCs during the tenth plan
from Ministry of Culture (2002-05) are as follows:-

Zonai Cuttural . ‘
Centres Addl. Corpus NCEP Guru Shishya Theatre Documentation  Young Talented  Total
Parampara Rejuvenation Artists

Alloca- Relea- Alloca- Relea- Alloca- Relea- Alloca- Relea- Alloca- Relea- Alloca- Relea- Alloca- Relea-
ted sed ted sed ted sed ted sed ted sed ted sed ted sed

NzZCC 5.00 200 220 120 5880 2352 2750 1650 50.00 20.00 680 230 8.63 3.82
Crore Crores Crore Crore Lakhs Lakhs Lakh Lakhs Lakhs Lakhs Lakhs Lakhs Crore Crore

NCzCC 5.00 200 220 120 5880 2352 2750 1650 50.00 1000 690 230 8.63 3.72
Crore Crores Crore Crore Lakhs Lakhs Lakh Lakhs Lakhs Lakhs Lakhs Lakhs Crore Crore

EZCC 5.00 2.00 2.20 1.14 5880 2352 2750 1650 50.00 2000 6.80 2.30 8.63 3.76
Crore Crores Crore Crore Lakhs Lakhs Lakh Lakhs Lakhs Lakhs Lakhs Lakhs Crore Crore

szcC 5.00 200 220 110 5880 2352 2750 1850 5000 2000 690 230 8.63 372
Crore Crores Crore Crore Lakhs Lakhs Lakh Lakhs Lakhs Lakhs Lakhs Lakhs Crore Crore

SCzZCC 5.00 2.00 2.20 1.14 58.80 2352 2750 1100 5000 10.00 6.90 2.30 8.63 3.60
Crore Crores Crore Crore Lakhs Lakhs Lakh Lakhs Lakhs Lakhs Lakhs Lakhs Crore Crore

NEZCC 5.00 5.00 2.20 1.10 5880 2352 2750 1100 50.00 30.00 6.80 2.30 8.63 6.76
Crore Crores Crore Crore Lakhs Lakhs Lakh Lakhs Lakhs Lakhs Lakhs Lakhs Crore Crore

wzCC 5.00 200 220 1.14 58.80 2352 2750 11.00 5000 1858 6.90 2.30 8.63 3.69
Crore Crores Crore Crore Lakhs Lakhs Lakh Lakhs Lakhs Lakhs Lakhs Lakhs Crore Crore

35.00 17.00 15.40 8.02 4116 1,646 19250 99.00 3.50 1.28.58 48.30 16.10 60.41 29.07
Crores Crores Crore Crore 0,000 4,000 000 Lakhs Crore Lakhs Lakhs Lakhs Crore Crore

No complaints have been received from any of the ZCCs regarding misuse of funds provided to these centres.

[English] (b) the number of oil and gas blocks auctioned by
Petroleum Reserves in Cauvery Basin the Ministry for exploration during the last three years;
4150. SHRI RAVICHANDRAN SIPPIPARAL Will the Cm‘"\’,’e b:::";‘;’:‘m'g::::c'ﬁ":;:' gas reserves
Minister of PETROLEUM AND NATURAL GAS be pleased to v '

state: (d) if so, the details thereof and the estimated
(a) the total estimated gas and petrol reserves production of gas during the last three years?
found in the Cauvery basin in the recent years; THE MINISTER OF PETROLEUM AND NATURAL GAS
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AND MINISTER OF PANCHAYATI RAJ (SHRI MANI
SHANKAR AIYAR): (a) The total estimated inplace gas and
oil reserves in the Cauvery basin are about 73.60 Billion
Cubic Metres (BCM) and 65.12 Million Metric Tonnes (MMT)
respectively as on 1.4.2004. Estimates for the year 2004-05
are under finalisation.

(b)  Under the New Exploration Licensing Policy
(NELP), 6 exploration blocks have been contracted in the
Cauvery basin to various private/joint venture companies and
National Oil Companies(NOCs) during the last three years.
One block CY-ONN-2003/1 has also been offered for
competitive bidding under the fifth round of NELP which
opened on January 4,2005.

(c) and (d) Oil and Natural Gas Corporation Ltd.(ONGC)
is producing oil and gas in the State of Tamil Nadu since
1985-86. The details of actual gas production during the last
three years from 2002-03 to 2004-05 is as under:-

Year Gas Production (MMSCM)

2002-03 466
2003-04 605
2004-05 (Provisional) 678

Mapping of Heritage Sites

4151. SHRI FRANCIS FANTHOME: Will the Minister
of CULTURE be pleased to state:

(a) whether the Government is considering any
proposal to map heritage sites;

(b) if 80, the details thereof; and

(c) it not, the reasons for neglecting the heritage
sites?

THE MINISTER OF INFORMATION AND BROAD-
CASTING AND MINISTER OF CULTURE (SHRI S. JAIPAL
REDDY): (a) to (c) The Ministry of Culture is proposing to
launch a national mission on built heritage and antiquities
which provides for comprehensive listing of built heritage,
monuments, sites and antiquities.

Apart from this, the Archaeological Survey of India is
bringing out circle-wise directory of monuments protected
under the Ancient Monuments & Archaeological Sites and
Remains Act 1958.

[Translation]

Funds for Wadsa Garhchiroll
New Rallway Line

4152, SHRI HANSRAJ G. AHIR: Will the Minister of
RAILWAYS be pleased to state:
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(a)  whether any demand has been made to conduct
survey for laying new railway line in Surjagarh of dominated
district of Garhchiroli;

(b)  if so, the details thereof and the action taken by
the Government thereon;

(c)  whether the Government proposes to provide
funds for laying Wadsa-Garhchiroli new railway line for which
survey has already been conducted; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R. VELU): (a) to (d) Demands have been
received for construction of a new line between Bailadilla-
Ballarshah (via Surajgarh-Alapalii) (200 Kms). No survey has
been conducted for the proposed line so far.

. A survey had been conducted for a new line from Wadsa
to Gadchiroli during 2000-01, as per which the cost of this
49.5 Kms long line was assessed as Rs. 76.85 crore with a
rate of retumn of () 8.19%.

Due to heavy throw-forward on ongoing projects and
acute constraint of resources, it has not been found feasible
to consider taking up the above proposals for the present.

Environment Friendly Tollet
System in Trains

4153. YOGIADITYANATH:
SHRIMATI KIRAN MAHESHWARI:
Will the Minister of RAILWAYS be pleased to state:

(a)  whether the Govemment proposes to introduce
environment friendly toilet system in the trains;

(b) if 8o, the details thereof;

(c)  the amount allocated by the Government for the
purpose; and

(d) the time by which environment friendly toilet
system are likely to be introduced in all the trains?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHR! R. VELU): (a) to (d) Yes, Sir. An
Environmental friendly toilet system (Green Toilet) is
proposed to be introduced on passenger coaches of Indian
Railways. Proposal for fitment of green Toilets in 300 coaches
at an estimated cost of Rs. 30 crore has been made in the
Budget. Subject to successful field trials of such toilets, it is
proposed to cover all coaches by the year 2012.

TV Transmitters in States

4154, SHRI RAMDAS ATHAWALE: Will the Minister of
INFORMATION AND BROADCASTING be pleased to state:
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(a) the total number of high-power, low-power and
very low/high power T.V. Transmitters in the country; capacity-
wise, location-wise and State-wise;

(b)  whether the Government has received requests
from the various States for setting up and conversion of VLPT/
LPT/HPTS in their States during the last three years;

(c) it so, the details thereof, State-wise; and

(d)  the action taken/ to be taken by the Government
thereon?

THE MINISTER OF INFORMATION AND BROAD-
CASTING AND MINISTER OF CULTURE (SHRI S. JAIPAL
REDDY): (a) Prasar Bharati has informed that 1401
transmitters of varying capacity (HPTs-195, LPTs-828, VLPTs-
359 and Transposers-19 are presently functioning in the
country. State-wise details are given in the enclosed
Statement.

(b) to (d) Requests for setting up of new transmitters as
well as upgradation of existing transmitters are received from
time to time from various quarters including State
Govermnments, and these are considered while formulating
plans of TV expansion.

Free to air DTH service of Doordarshan (DD Direct+)
has been launched to provide coverage to hitherto uncovered
areas. The DTH bouquet consists of 33 TV and 12 Radio
(AIR) channels. Itis possible to receive DTH signals anywhere
in the country (except A&N Islands) with the help of a small
sized dish receive system.

Statement
Doordarshan Transmitters (as on 19.4.2005)
State/UT
Andhra Pradesh HPTs (13)

»

Anantapur

Hyderabad

Kurnool

Nandyal

Rajamundry

Tirupati

Vijaywada
Vishakhapatnam
Warangal

Hyderabad (DD News)
Vijaywada (DD News)
Vishakhapatnam (DD News)
Rajamundry (DD News)
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LPTs (80)
Achampet
Adilabad
Adoni
Alagadda
Amalapuram
Banswada
Belampally
Bhadrachalam
Bhainsa
Bheemadolu
Bheemavaram
Bobbili
Chitoor
Cuddapah
Darsi
Devarkonda
Emmiganur
Gadwal
Giddalur
Guntakal
Hindupur
Jadcherla
Jagtial

Kadiri
Kakinada
Kamareddy
Kandukur
Karimnagar
Kavali
Khammam
Kosgi
Kgthagudam
kuppam

L R Pally
Magheria
Machilipatnam
Madnapalli
Madugula
Mandassa
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::::‘P"’ VLPTs (10)
Chintapalli
Mehboobnagar Duttalur
Miryalaguda Icchapuram
Nagar Karnul I
Nalgonda Kam.g "
Narayanpet z::::;:u
Nellore
Nirmal Paderu
Nizamabad Parwatipuram
Ongole Seetampeta
Pedapalli Srisalem
Produttur Transposer (1)
Pulamaner Vijaywada
Rajampet Arunachal Pradesh  HPTs (2)
Ramagundam Itanagar
Siddipet ltanagar (DD News)
Sirisilla LPTs(3)
Sirpur Miao
Srikakulam Passighat
Talakondapally Tezu
Tamblapalli VLPTs (43)
Tandur Along
Tekkali Anini
Tirupati Baririjo
Tuni Basar
Udaigiri Boleng
Veldanda Bomdiua
Vemalvada Changlang
Vinukonda Chayangtajo
Vishakhapatanam Daporizo
Wanaparthy Darak
Yellandu Deomali
Zahirabad Dirang
Atmakur (DD News) Italin
Kakinada (DD News) Geku
Madhira (DD News) Gensi
Narsaraopet (DD News) Hawai
Neliore (DD News) Hayuliang
Pedanandipaou (DD News) Hunli
Vishakhapatnam (DD News) Inkiyong
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Kalaktang Haflong

Keying Hatsinghmari

Khimyong Hojai

Khonsa Jorhat

Liromoba Kokrajhar

Mariyang Lumding

Mechuka Margheritta

Mukto Nagaon

Nampong Nazira

Namsai North Lakhimpur

Palin Sonari

Raga Tezpur

Roing Tinsukhia

Rupa Dibrugarh (DD News)

Sagalee VLPT(1)

Sangram Digboi

Seijosa Transposer (1)

Seppa Guwahati

Taliha Bihar HPTs (5)

Tawang Katihar

Tirbin Muzaffarpur

Tuting Patna

Yomcha Patna (DD News)

Ziro Muzaffarpur (DD News)

Transposer (1) LPTs (35)

Sankhiview Aurangabad
Assam HPTs(5) Banka

Dibrugarh Begusarai

Guwabhati Bettiah

Silchar Bhabhua

Guwahati (DD News) Bhagalpur

Silchar (DD News) Buxar

LPTs(21) Darbhanga

Bokakhat Daudnagar

Bongaigaon Forbesganj

Dhubri Gaya

Diphu Gopalganj

Goalpara Jamui

Gohpur Khagaria

Golaghat Kishanganj
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Lakhisarai Pandaria
Madhepura Pendra Road
Madhubani Raigarh
Motihari Rajhara Jharandili
Munger Sakti
Nawada VLPTs (7)
Phoolparas Bijapur
Ramnagar Jashpurnagar
Raxaul Kondagaon
Rosera Koylibeda
Saharsa Pakhanjore
Sasaram Pathalgaon
Sheikhpura Sarangarh
Sikanora Goa HPTs (2)

Simri Bakhtiarpur Panaiji

Sitamarhi Panaji (DD News)
Siwan Gujarat HPTs (8)

Supaul Ahmedabad
Darbhanga (DD News) Bhuj

Gaya (DD News) Dwarka

VLPTs (2) Rajkot

Marhaura Surat

Masrakh Ahmedabad (DD News)

Chhattisgarh HPTs (4) Rajkot (DD News) (int.)
Ambikapur Surat (DD News) (int.)
Jagdalpur LPTs (59)

Raipur Ahwa
Raipur (DD News) Ambaji
LPTs(16) Amod
Bailadilla Amreli
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